‘Y

e
£ " ik
R sk 1

za MR )

NATIONAL HUMAN RIGHTS COMMISSION

Report of the
Enquiry Committee in

Case No. 6352/4/32/2022

Volume |
Sl. | Vol.
T [ ITEM DESCRIPTION Page no.
1 | Report of the Enquiry Committee 1-18
2 |l List of Annexures
3 |l Annexure nos, 01- 15
|4, |1l |List of Annexures
5. (N Annexure nos. 16 - 39




Page 1 of 18

NATIONAL HUMAN RIGHTS COMMISSION

Report of the Enquiry Committee in Case No. 6352/4/32/2022

1. Introduction

Following appearance of news reports about deaths of many persons due
to consumption of spurious liquor in Bihar, the National Human Rights
Commission (hereinafter, Commission) tock suo motu cognizance of the
same vide proceeding dated 16.12.2022. The Commission observed and
directed as under-

“The Commission has come across a news report published in the English
daily "Hindustan Times" on 15.12.2022, under caption “17 die in Bihar
hooch tragedy.” The news report reveals that al least 17 people have died
after allegedly consuming spunious fiquor in Saran district of Bihar and the
tolf is likely to rise as some of the viclims are in a cntical condition, The
deaths have been reported across three villages under Mashrakh, Ishuapur
and Amnaur police stations of Marhaura sub-division in Chhapra area. The
police suspects that the villagers might have purchased the liquor from a
common shop in these adjoining areas. According to Civil Surgeon of the
Chhapra Division, Sevenleen people have died and the post-mortem
reports are awaited. ..

“The Commission takes suoc-mofu cognizance of the matter and directs
issuance of Nolices lo the Chief Secretary and the Director General of
Police, Bihar calling for a delalled report in the matter including the status
of the FIR registered by the police, medical treatment of the victims who
are hospitalized and compensalion if any, granted to the aggrieved
families. The Commission would also like to know about the action taken
against the delinguent officers, responsible for the tragedy..." (Annexure 1)

2. Order of NHRC and terms of reference

2.1 Further, the Commission decided to send a team of its own. headed
by a Member of the Commission, to visit the affected districts of the State
of Bihar to conduct an on the spot fact finding enquiry in the matter The
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Commission observed and directed as under, vide proceeding dated
18.12.2022 -

"...As per media reports, the death foll is rising and has touched number of
65 so far. It is also reported that not only Saran but other districts of the
State of Bithar have alsc come in the grip of the tragedy. .The situation is
worsening and the people are dying daily which is a grave human rights
violation and the Commission is greally perturbed with the news. reported
by the media

‘Maintenance and improvement of public safety and heaith have to rank
high as these are indispensable to the very physical existence of the
community and on the befterment of these, depends the building of the
sociely of which, the Constitution makers envisaged Aftending public
health should be the high pronty of the Stalte and perhaps the one, on the
top. The Commission is pained to see that in the instant case more than 65
persons from poor and vulnerable sections of the society have died which
is & glaring instance of flagrant violation of human rights due fo abject
failure of public servanis, warranting immediate and urgent sfeps lo protec!
the lives of the poor gullible people by preventing them from consuming
iicit and spunous liquor. Notwithstanding the fact that the State has
prohibited the sale of hguor but it has not been able to stop the sale of
spurious and illicit liquor discretely which has cost huge loss of human lives
for which the State cannot escape its liability .

“The State is responsible under the Constitutional scheme to secure human
lives by ensunng effective implementation of public health and safely of the
individuals which 1s conspicuously absent in the instant tragic incident. The
Commission is prima-facie of the wew that due to apathy and lack of
empathy coupled with complacency and connivance of the stafe officials,
who neither remained vigilant af the threshold nor ook timely aclion to save
the precious human lives by providing them best medical treatment, it
becomes imperative for the Commission fo get an enguiry done by a team
of its own. Hence, the Commission finds it appropriate to immediately send
a leam of its own, headed by a Member of the Commission to visit the
affected districts of the State of Bihar for conducting an on the spot fact
finding enquiry in the matter and to submit a repor, at the earliest”
(Annexure 2)
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2.2 Later that day, in a separate administrative order, Hon'ble Member,
Sri Rajiv Jain, was entrusted to head the said enguiry team which should
comprise Sri Manoj Yadava, DG(l), and such other officials from the
Investigation / Law Divisions as Sri Rajiv Jain may consider appropriate.

3. Constitution of the team

Pursuant to the directions of the Commission, a team of NHRC, led by
Hon'ble Member Sri Rajiv Jain, was constituted to carry out an on the spot
fact-finding enquiry in the matter in the districts of Saran and Siwan, Bihar,
during December 20-22, 2022, The team consisted of the following:-

S Manoj Yadava, IPS, DG ().

Sri Sunil Kumar Meena, IPS, DIG.

Ms Meenakshi Sharma (PO).

Sri Brijvir Singh, AR (Law).

Sri lsam Singh, Dy. SP

Sri Rajendra Singh, Dy. SP

Sri B S. Shekhawat, Insp.

Sri Narendra Kumar Qjha, Insp.

Sri Rajender Prashad Gupta, Const

Sri Madhva Nanda Rout, Const.

Ms Dakshata Bajpai JRC.

Ms Kirti Vashistha JRC.

4. Lack of assistance from State Govt.

4.1 In preparation for the field visits by the enquiry team, the Commission
sent some letters to the State Government on December 19 to sesk
briefings, information and logistics, etc.:-

4.1.1 To Chief Secretary and DMs and SPs of Saran and Siwan districts.
conveying therein that NHRC team will visit districts Saran and Siwan and
seeking video conference with senior officials of the State Government
followed by separate video conference with officials of the two districts on
December 20. (Annexure 16).

4.1.2 To Chief Secretary with copy to other officials of Bihar, namely,
DGP, Secretary (Health), DMs and SPs of Districts Saran and Siwan,
Protoco!l Division of GAD and RC Bihar, New Delhi, and Bihar SHRC:



Fage 4 of 18

intimating travel plan of the team members and seeking logistic
arrangements. (Annexure 17).

4.1.3 To SPs of Saran and Siwan districts: seeking lists of deceased and
survivors and cases registered, etc. (Annexure 18)

4.1.4 To DMs of Saran and Siwan districts: seeking lists of deceased and
survivors and reports submitted to the government, (Annexure 19)

4.1.5 To CMOs of Saran and Siwan districts: seeking lists of deceased and
survivors, record of medical treatment to victims, SOPs / medical protocol
and list of treatment centres. (Annexure 20)

4.2 However, the Chief Secretary, Government of Bihar, conveyed |ater
that day that VC meetings cannot be held next day because of the short
notice from the Commission. An alternate time was not suggested by him
(Annexure 21)

4.3 The State Government also conveyed that it will not be able to
provide logistics, like security, transport and accommodation to members of
the leam.

4.4  Moreover, the State Government did not send information sought by
the Commission (like lists of deceased, injured and treatment centres,
treatment rendered, SOP/Medical protocol, elc.), No cooperation was
extended by the State administration, in terms of providing data, safety-
security, accommodation and transportation despite intimation, even when
some officials of the enquiry team reached Patna on 20,12 2022

4.5 However, the State Government declared Hon'ble Member, Sri Rajiv
Jain, and Sri Mangj Yadava, DG(l), as State guests, following a letter from
the NHRC to the Chief Secretary with copy to DGP, DMs and SPs of
Distnct Saran, Bihar, ete, conveying therein about their travel plans
(Annexure 22). They were provided protocol assistance, security, transport
and accommodation for their stay in the state during Dec, 21-22. Police
officials from local Police Stations also accompanied them during their field
visits.

4.6 Senior district officials, viz., SPs and DMs of districts Saran and

Siwan, did not agree to meet the NHRC teams, despite requests made by
latter during their field visits
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47  Officials of the Excise Department, too, did not meet the NHRC
teams. They did not turn up despite fixing appeintments on twa occasions
on separate days during the field visits of NHRC teams.

48 Concerned Police Stations of districts Saran and Siwan did not
provide any document or data related to the cases, accused, arrested, elc .
other than the 7 FIRs relating to the liquor tragedy and some other
documents mentioned later. However, following oral requests by the NHRC
teams, a couple of Police personnel from local PS accompanied the NHRC
teams 2 & 3 during Dec. 21-22,

4.9 Officials of government hospitals in the affected areas met the NHRC
teams, answered their questions and provided lists of deceased and
injured, nature of treatment rendered, etc. (details mentioned later).

5. Modalities of the enguiry

5.1 The enquiry team made a written request to the DG, Sashastra
Seema Bal (SSB), for arrangements, including safety-security,
accommodation and transportation for their members (Annexure 23).
because the State Government did not extend any assistance when some
officials of the enquiry team reached Fatna on Dec. 20. Accordingly, the
SSB made the arrangements,

5.2 The enquiry team initially scanned media reports to cull out data on
places affected, particulars of deceased and injured, treatment centres
etc., because no information/data had been provided by the State
authorities (Annexure 7). It was apparent from these reports that higher
casualties had occurred in the affected areas of PS Mashrak, PS Isuapur,
PS Amnour, PS Marhaura, PS Taraiya of Saran District and PS
Bhagwanpur Hat of Siwan.

5.3 The enquiry team decided to visit all these areas. Accordingly, three
teams were constituted, each headed by a senior officer, and were
assigned different areas, The teams prepared their action plan based on
the data collected from media reports and data subsequently received from
CMO, Saran. The teams visited the following places:-
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0 Teams | Members of Teams Places & Villages Date of
visited Visit
Team -1 | (i) Sri  Rajiv Jain, | PS Amour{Saran) 2112.2022
Hon'ble Member (i) Ward No-4
(i) Sri Manoj Yadava, | (i) Hussepur
IPS, DG(l) {iii} Mani Sirsiya
(i) Ms Meenakshi | (iv)Jagdev Sirsiya
Sharma ( PO)
(v)Sri lsam Singh, | PS Marhaoura (Saran) | 22.12.2022
Dy SP (i} Kharouni
(V) Sri B. S.| (i) Lalapur
Shekhawat, PS Taraiya (Saran) 22 122022
Inspector {i) Taraiya
(vi)Ms. Dakshata
Bajpayee, JRC
Team-2 | (i) Sri Sunil Kumar| PS Bhagwanpur Hat 1 23.12.2022
Meena, IPS, DIG | (Siwan)
(i) Sri Rajendra | (i) Brahmasthan
Singh, Dy SP (i} Sondhani
PS Mashrak (Saran) 21.12.2022
(i) Bahrauli
{ii} Ghogia
' PS Isuapur {Saran) .
| (i) Chakahan 22122022
(ii} Doila
{iii) Dumri
| (iv)Mahuli
| {v) Rampur Atauli
| (vi)Siswa
Team-3 | (i) Sri Brijvir Singh, | PS Mashrak (Saran) 1 21.12.2022
AR (Law) (i) Bahrauli
(i) Sri Narendra | (i) Mashrak  (Shastri
Kumar Ojha, Insp Tola) 22 12 2022
, (i) Ms. Kirti | (iii) Mashrak (Takht)
Vashishtha, JRC (iv)Mashrak (Yadu
More Tola)
(v) Mashrak (West
Taola)
{vi) Durgauli

(vii) Gopalwarn
(vinjHanuman Gan|
({ix) Pachkhanda
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5.4 During the enquiry, the NHRC teams visited affected / aggrieved
families and homes of victims and recorded their statemeants.

55 The NHRC teams also visted different hospitals in the affected
areas, including PHC Isuapur, CHC Mashrak, Sadar Hospital, Chapra, and
Patna Medical College & Hospital, to obtain first hand information about the
treatment / care given to the victims and to obtain the records of the death,
post mortem, inquest, FSL reports and survivors of the liguor tragedy. The
Doctors were also asked for the SOP or medical protocol recommended by
the Bihar government for treatment of victims of spurious liquor. Officials of
hospitals in the affected areas met the NHRC teams, answered their
questions and provided following documents;-

551 CMO Saran. The official list of 42 deceased (Annexure 3}, Flow
chart in Methyl Alcohol Poisoning, CMO, Saran, order dated 14.12.2022 1o
Sub-ordinate formations, letter dated 18.12.2022 .of DM, Saran, to District
officials, Report of Suspected Alcohol Poisoning, treatment charts of some
victims, etc. (Annexures 27-29)

5.5.2 Medical Officer I/C, CHC Isuapur, Saran: List of patients of
suspected alcohol poisoning, SOP for Methyl Alcohol Poisoning (from
Internet), Prescriptions of some wictims and Daily log of ambulance
(Annexures 30-34)

553 Block Health Manager, PHC Mashrak, Saran: Method of
investigation / treatment of victims. (Annexures 35-36 )

5.54 Patna Medical College & Hospital: List of wvictims (unsigned)
(Annexure 37-38)

56 The teams also visited concerned Police Stations and collected
copies of the 7 FIRs of districts Saran (6) and Siwan (1) that were filed in
relation to the liquor tragedy (Annexure 8-14). No other document related
to these cases, including present status of filed cases, details of accused
and arrested persons, were provided by the concerned Police Stations
Police otherwise provided the following documents -
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5.6.1 PS5 Amnour, Saran; List of cases, recoveries and arrests related to
illicit hguor in 2022. (Annexure 24).

5.6.2 PS Marhaura, Saran: List of cases and recovenes of illicit liquor in
2022 (Annexure 25)

5.6.3 PS Bhagwanpur Hat, Siwan: Copies of five petitions of family
members of victims requesting that FIR should not be registered or
postmortem of victim should not be done. (Annexure 26).

5.7 The NHRC team also tried to ascertain the quantum of relief and
rehabilitation provided by the Slate Government as well as the measures
taken or proposed to be taken to dismantle clandestine liquor
manufacturing hot spots across the state, but in vain. As mentioned earlier,
the team was not given appointment by the DM, SP and officials of the
Excise Depariment of districts Saran and Siwan.

5.8 In all, the NHRC teams wvisited the homes of 68 deceased (63 in
Saran and 05 in Siwan) and 7 injured victims during their spot visits, as per
foilowing table:-

' DATE OF VISIT- | DATE OF VISIT- | DATE OF VISIT-

TOTAL
:'I:“ TEAMS | .D“':' .21 = DE:H ! .D..m:' 2.3 (Dead+
D  Inj Total | D | Inj Total D | Inj | Total Injured)

T [Teamtlo5/ 03| 08 |08l Oi (07 [ = | - | - |45
| | (11+04)

2 |Team2|20/ 02 22 |11 - |11 /05 - | 05 |38
(36+02)
3 (Team3d 12| - | 12 (09| - |09 | - | 0% | 01 |22 '
- - | | (21+01)

Total |37 05 42 !zs 01 27 05 o1 o8 '°
| | (68+7)

59 A Master List of victims is at Annexure 4 and a Map of the affected
areas of District Saran is at Annexure 5
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6. Legal provisions

6.1 The Bihar Prohibition and Excise Act, 2016 (hereinafier, the
Prohibition Act or Act), was enacted to enforce complete prohibition. The
Act, inter alia, prohibits manufacturing, bottling, distribution, transpertation,
collection, storage, possession, purchase, sale or consumption of any
intoxicant or liquor (Sec 13).

6.2 Excise Commissioner is responsible for administration of this Act in
whole of the State (Sec. 5). Function and Power of Excise Commissioner is
to enforce compilete prohibition in the state. regulate, control and monitor
the possession and to curb illegal trade in liquor and illicit distillation. The
Excise Commissioner is head of “"Excise Intelligence Bureau” which works
towards the success of complete Prohibition of liquor and Intoxicants
collect intelligence and keep surveillance. (Sec, 10 &11)

6.3 Excise officers have the powers to arrest violators, search and seize
without warrant and investigate cases (Sec. 73. 74 & 78) and have all the
powers of the Officer—in-Charge of Police Station (Sec. 79).

6.4 Collector is responsible for complete prohibition and effective
prosecution of cases (Sec.8). Supenntendent of Police is responsible to
assist the Collector in ensuring complete prohibition (Sec.8)

6.5 On the issue of compensation, Collector is authorized (Sec 42) to
order the manufacturer and/or seller, whether convicted of an offence or
not, to pay compensation of not less than four lakh rupees to the legal heirs
of each deceased or two lakh rupees to the person to whom grievous hurt
has been caused, or twenty thousand rupees to the person for any other
consequential injury owing to consumption of liquor.

7. Orders of superior courts on liquor tragedies

7.1 The High Court of Patna had observed on 12.10.2022 that the State
authorities in Bihar have failed to implement complete prohibition to
safeguard health, life and liberty of the people at large. The Court also
observed the rising trend of manufacturing and smuggling of liquor due to
the deliberate inaction of the State officials. The Chief Secretary, Bihar,
was directed o submit a delailed action taken report with respect to steps
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taken for sirict implementation of the Bihar Prohibition and Excise Act,
2018, in its true spint and disciplinary action against the officials especially
empowered to implement the policy. (refer Crl. Misc. No. 14308 of 2022
Niraj Singh Vs State of Bihar).

7.2 The Hon'ble Supreme Court observed on 23.2.2022 that huge
number of cases were coming to it ansing from proceedings initiated under
the Bihar Prohibition and Excise Amendment Act, 2018. The trial Court and
the High Court are both being crowded by bail applications, while denial of
bail would result in crowding of the prisons. The State Government of Bihar
was asked to explain what analysis tock place before the law was brought
into force In terms of the Court infrastructure required and manpower
required to deal with litigation which would arise from such a statute. (refer
Special Leave Petition (Crl.) Diary No. 2482/2022 Sudhir Kumar Yadav Vs
State of Bihar).

8. Gist of statements of victims & their families

8.1 All the statements of families of the victims recorded during the field
visits by the enquiry teams along with criginals are annexed with this report
at  Annexure 39, while their Gist Is at Annexure 15. Most of these
statements had some common features which are summarized in the
succeeding paragraphs.

8.2 Most of the witnesses stated that their family members were low
wage earmners like, farmers, labourer, drivers, tea sellers, hawkers etc and
some of them were even unemployed Most of them came from poor
economic backgrounds and eamed only approx Rs. 35,000 to 1.2 lakh p.a.
Most of the deceased and victims were the only earning member of the
family and had 2-3 minor chidren along with their wives as
dependents. Their living conditions were mostly poor. Some of them used
to consume liquor regularly, others occasionally. Most of the family
members knew that the victim/ deceased persons were able to obtain liquor
easily from the local area as and when required.

8.3 In the current instance, most of the cases of deaths were recorded
between Dec. 13-15, 2022 However, most of the family members were not
aware about the source of liquor consumed on that fateful day. Some of
them stated that the victim / deceased had gone to market in the area of
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Mashrak or to a marnage function etc. and consumed liquor. After
consuming liquor, the wvictims felt dizziness, vomiting, abdominal pain,
headache, unconsciousness, blurred vision and, in some of the cases,
suffered complete loss of vision, elc.

8.4 Based on the statements of family members of victims, independent
witnesses and villagers recorded dunng the enquiry besides media reporis
and documents collected from the hospitals, there were 132 victims of the
said Liquor tragedy in districts Saran, Siwan and Begusarai of Bihar. Of

these, 82 persons lost their lives and 50 survived, including 7 who lost their
vision:

8.5 These 82 deceased were from districts Saran (75), Siwan (5) and
Begusarai (2). However, the official ist given by CMO Saran mentioned
only 42 deaths, all of district Saran.

B6 Of the 50 survivors, 47 had been discharged after treatment for
suspected alcohol poisoning, as per the hospital records coliected from
PHC |suapur, CHC Mashrak, and Distnict Hospital, Saran. The remaining 3
did not visit any government hospital

8.7 In all, the NHRC teams visited the homes of 68 deceased (63 in
Saran and 05 in Siwan) and 7 injured victims during their spot visits. These
68 included 33 who figured in the official list of deceased given by CMO
Saran,

8.8 As per the enquiry committee, at least 77 persons died in this
tragedy, including 68 whose homes were visited by the NHRC teams and 8
others whom the team did not visit but who figured in the official list given
by CMO Saran. The ensuing findings of the enquiring committee are based
on this figure of 77 dead.

9. FINDINGS of the NHRC enquiry committee

9.1 Death toll: At least 77 persons admittedly died and 7 lost their vision
due to consumption of spurious liquor in districts Saran and Siwan of Bihar
during December 13-16, 2022. The death toll was much more than the data
of 42 deaths provided by the Civil Surgeon, Saran. Thus, the State
administration apparantly tried to minimize the gravity of the incident.
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9.2 Epicenter: The epicenter of this liquor tragedy was the area in the
jurisdiction of PS Mashrak, in which 45 persons died (of the total 77), while
the official death toll in this area was placed at 27. In its Bahrauli Panchayat
alone, 14 persons died, while 4 lost their vision, All the affected Police
Stations of district Saran fall in its Marhaura Sub-division, where policing is
being supervised by Inderjit Baitha, SDPO, Marhaura, Saran.

9.3 Geographical distribution: These 77 deaths were in Mashrak,
Isuapur and Amnour Blocks of Saran district and Bhagwanpur Hat of
Siwan district. The following table brings out the affected areas where
deaths and injuries took place, juxtaposed with the official version -

B0
30
15
10

L

4
1
1

1

ﬁ:'.; Police Station il A per enqulty comm Res
deaths | Deaths lnjuradJyEuwwnm TOTAL
1 Mashrak 27 45 2 13
2 | lsuapur - 10 12 | 0 18
3 | Amnour I 2] 7] 3 5
4 | Marhaura Z | 5 | i, 4
Bhagwanpur ! :
.5 | Hat* EI‘ 5_ 0 0
; 6 i Tariy_a E!_ ! 2 1 ) 1
7 | Derni 1 1 0 0
|8 | Sahajitpur o| 8] o 1
i Town _ 0 0 0 1
TOTAL | 42 77 7 43

127

Note: All PS are in Saran district, except Bhagwanpur Hat of Siwan district,

8.4 Economic status of victims: Family members of most of the victims
stated that the deceased were low wage earners, like farmers, labourers,
drivers, tea sellers, hawkers, etc. Most of them came from poor econemic
backgrounds and earned merely Rs. 3.000 to 10,000 pm. Most of them
were the only earning member of the family comprising their dependents
wives and 2-3 minor children. The economic status of the families of the
deceased, based on interviews of their family members and villagers, is
brought out in the table below:-
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SIl. | Economic | Very Very|Poor Average Not  Total
No status Very poor known

. poor

‘1 |[No.ofdeceased 48 |2 15 |5 |7 77|

8.5 Age group of victims: Among the 77 deceased, there werg 81 in the
earning age group of 20 to B0 years, or those who were earning members
of the family. The deceased also included 2 teenagers and 14 persons
above 60 years. Actually, all the deceased were contributing in some way
or the other to the livelihood of the family in the local rural economy. The
number of deceased in different age groups is depicted in the following
table:

S.| Agegroup |[<20| 21- | 31- | 41- | 51- | 61- | Total
No 30 | 40 | 50 | 60 | 7D
|1 |No. ofdeceased 2 14 |20 22 |5 |14 |7

i

9.6 Caste profile of victims: Most of the 77 deceased belonged to
castes for whom affirnative policies of the gowt. are in place. Amaong them,
57 were SCs or OBCs, All the 7 persons whe lost their vision due to the
liguor tragedy were OBCs. The following table brings out the caste
composition of the deceased based on interviews of their family members
and villagers:-

51 | ‘Caste ' SC | OBC | General Not | Total
No ! known |
. .

1 [ Noof deceased Jm 38 18 2 77
9.7 Reliefivisits: No monetary relief or relief of any other kind was
provided to these victims or their aggrieved families by the district
admimstration. Except for a few instances of visits by local Police and other
officials or local political leaders, senior persons did not visit houses of the
victims or interacted with any of the affected families. This apathy of the
State Government was apparently premised on the belief that the victims of

the liguor tragedy do not deserve any sympathy or support because they
violated the Prohibition Act. This view evidently ignores the fact that




Fage 14 of 18

families of the deceased need compensation or relief because they are the
actual victims (in the sense that they have lost an earning member of their
family) even though they did not commit any crime.

9.8 Payment of compensation: In an earlier case of the NHRC, the
State Government maintained that the Act does not provide for payment of
compensation by the Government to next of kin of those who died due to
consumption of liquor However, according to Sec 42 of the Act the
Collector is authorized to order the manufacturer and/or seller, whether
convicted of an offence or nol, to pay compensation of not less than four
lakh rupees to the legal heirs of each deceased or two lakh rupees to the
person to whom grievous hurt has been caused, or twenty thousand rupees
to the person for any other consequential injury owing to consumption of
liguor. It could not be ascertained by the enguiry committee whether any
such compensation had been realized in earlier such tragedies. No
instance came to notice of the enguiry committee where local
administration provided compensation to the victims or theirr family
members.

9.9 Availability of liquor: Some of the victims used to regularly
censume liquor sourced locally. Most of their family members knew this. As
per victims and their families, liqguor is easily available for
sale/purchase/transport in the distnicts of Saran and Siwan either due to
complicity or negligence of the district administration.

9.10 Role of administration: The district administration, headed by
Collectors of districts Saran and Siwan, were evidently complicit in
minimization of the gravity of the tragedy and failed to provide succour to
the victims or their families. The tragedy also shows the limited way in
which they apparently failed to enforce complete prohibition and to ensure
administration of the Act (Sec. 8 of the Act).

9.11 Role of Excise officials: The persons interviewed by the enquiry
committee were not aware of any role played by the Excise Department in
prevention of consumption of liquor or in arrest and prosecution of
offenders. This is in stark contrast to the provisions of the Act whereunder
Excise officers have the powers to arrest violators, search and seize liquor
etc. without warrant and investigate cases (Sec, 73, 74 & 78) and have all
the powers of the Officer—in-Charge of Police Station (Sec. 79). Moreover,
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Excise Commissioner is responsible for administration of this Act (Sec.5),
including enforcing prohibition, promoting culture of non-drinking,
controlling manufacture / trade of intoxicants, etc. (Sec. 10). He is also
head of “Excise Intelligence Bureau” (Sec. 11). More details could not be
ascertained because, as mentioned earlier, Excise officers chose not to
meet the enquiry teams.

9.12 Role of Police: Minimization of the gravity of the tragedy was
manifest in the fact that Police had registered only 7 FIRs in 3 Police
Stations relating to this, despite 77 deaths in the jurisdiction of 9 Police
Stations in 2 districts. Although family members of most victims did not
inform the Police, admittedly due to fear, yet Police cannot take the excuse
that it did not know of the deaths because these were widely reported in
media, including particulars of the deceased. Pertinently, the Act provides
sufficient powers to the Police. Superintendent of Police is responsible to
assist the Collector in ensuring complete prohibition (Sec.9 of the Act). Any
Police officer not below the rank of AS| has the power to arrest violators,
search and seize without warrant and investigate cases (Sec. 73, 74 &
78).Police did not provide any information related to the cases, accused.
arrested, etc., to the enguiry teams, other than copies of 7 FIRs, all of
which had been registered on the statement of Police officers. More details
could not be ascertained because, as mentioned earlier, senior Police
officers chose not to meet the enguiry teams.

9.13 Role of Chowkidars: Chowkidars in every village are supposed to
keep the local Police Station informed of the happenings in their village.
Availability of spurious liquor shows that they had been remiss in their duty
Death of a Chowkidar and sons of two Chowkidars in this liquor tragedy
shows that Chowkidars had knowledge of sale of liquor in the area
Pertinently, two Chowkidars of PS Mashrak of Saran district were
reportedly placed under suspension in connection with this liquer tragedy

9.14 Post mortem: Bodies of 32 victims were cremated without post
mortem. This was largely because they died before they reached the
hospital ‘and their families did not inform the Police due to fear Post
moriem was conducted in respect of 45 victims, including 42 (as per data
shared by the CMQ, Saran), 2 as per newspaper reports and 1 in
Kishangan] (as per next of kin of deceased). Pertinently, families of some
victims gave written requests to Police not to register FIRs or conduct post
mortem. Police apparently conceded these requests even though they are
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legally bound to register an FIR or Unnatural Death case and send the
body for post mortem w/'s 174 CrPC. Failure to do so is a manifest example
of minimization of the number of deaths.

9.15 Treatment protocol/Health Centre: Despite passage of six years
since the Act, the Health Department of the “State govemment has failed to
develop standard operating protocol to treat patients affected No treatment
mechanism fo treat such patienis affected due to spurious liquor by
establishing a separate health center / rehabilitation center engaging expert
/ trend (sic) health care workers aftending such patients”. This had been
observed by the High Court of Patna in its order dated 12.10.2022 (supra)

9.16 Medical treatment: When the victims fell ill after consumption of
spurious liquor, their families took them to the nearest medical center,
whether private or government. Some of them were referred to government
hospitals. Some died en route. Most families were satisfied with the
treatment and behavior of doctors and staff in the government hospitals,
even while some complained about il treatment and alleged that they were
compelled to purchase medicine and spend money for tests from cutside

9.17 Availability of Ambulances / medical facilities: Adequate medical
facilities to handle such tragedies were not available in government
hospitals or were not made available to affected families. Most of the
persons also complained of non-availability of ambulances, which
compelled them to hire private vehicies at high prices to ferry the victims.

9.18 Role of non-officials: In most cases, local villagers came fo the
assistance of the families of victims. Some ambulances of MPLAD funds
also assisted the families of victims. Some political leaders, including the
local MP, had also visited some of the affected families,

9.19 Old Cases: The NHRC had registered 13 cases in 2022 based on
complaints about deaths due to consumption of liquor in Bihar in separate
incidents in 2022 (Annexure 6), The enguiry team learnt that the death of
two persons of Chainpur village, PS Taraiya, district Saran, was allegedly
due to consumption of liquor but had been ascnibed o other causes by
local Police (refer NHRC case No. 2011/4/32/2022). Firstly, report of the
DSP attributed the death of Ramnagina Singh to old age. However, the
enquiry team did not find this version credible because the DSP had
apparently neither visited the sife nor examined the NoK of deceased
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Secondly, the FIR registered against some named accused for alleged
poisoning of Vicky Singh did not appear to be credible because nothing
had happened {o two other persons with whom the deceased had food
and, moreover, his NoK had a dispute with the FIR named accused. A
detailed report on these two cases is attached as Annexure 6.

10. SUMMATION

10.1 Summary: To summarize, it can be concluded that at least 77
persons, mostly poor, lost their lives due to consumption of spurious liquor
in Districts Saran and Siwan of Bihar during December 13 - 16, 2022, In
addition, seven persons, belonging to a similar background, lost their eye-
sight in this episode. Mearly 80% of the deceased were in the productive
working age of 21-60 years and 75% were Scheduled Caste and OBC. The
liquor, which caused this human tragedy, seems to have originated from a
common source and all the victims hailed from a compact geographical
area around the jurisdiction of PS Mashrak.

10.2. Suppression / minimization: Some conclusions related to Distric
administration of Saran, in particular, and the State Government, in general,
are inescapable Firstly, the number of persons dying due to consumption of
liguor was being suppressed and the extent of tragedy minimized. This
minimization happens by not registering or recognizing such deaths as
caused by spurious liquor, by not cenducting post mortems or accepting
requests for not doing post mortem, or ascribing the deaths to extraneous
factors. The enquiry commitiee came across manifest evidence that the
affected families tried to avoid informing the Police even when family
members died due to consumption of spurious liquor. This was largely due
to perceived fear of legal consequences of reporting the matter to the
authorities. What is even more disturbing is that the State authorities
themselves made no efforts to properly record and report active incidents
of death due to consumption of liguor. Since there is minimization, the
gravity and extent of liguor tragedies do not come to light, thereby
precluding the State from taking remedial measures,

10.3 Absence of relieflcompensation: Secondly, lack of response in
terms of provision of immediate reliel and mitigation to victims or their
families, besides non-payment of compensation to NOK of deceased was
also noticed. The declared policy of the State Governmentthat no
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compensation shall be paid to the families of the deceased seems to be
unfair on two counts. Firstly, it amounts to punishing the innocents as the
wives and children of these men who have lost their lives were in no way
responsible for viclation of the Excise laws. Secondly, it is the bounden
duty of the State to offer relief /| compensation to distressed persons,
particularly family members of those who died due to the failure of the State
to enforce its prohibition policy in an effective manner.

10.4 Inadequate Health preparedness: Thirdly, an analysis of the
information available in the public domain indicates that deaths due to
consumption of spurious liquor have become part of the law and order
landscape of the State of Bihar ever since prohibition was enforced in the
year 2016. However, despite passage of more than six years, there is still
an absence of treatment protocol and lack of preparedness on the part of
health administration to deal with incidents in which large number of
persons die due to consumption of liquor.

oY

(Rajiv Jain)

Member,

National Human Rights Commission,
New Delhi
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Case Number 6352/4/32/2022 Action Date 16/12/2022
Diary Number 190237/CR/2022 Due Date 23/01/2023

Commission ;Iligﬂlﬁf SHRI ARUN Completion Date Not Completed

Action Notice Issued{NOT)

Authenty (To) THE DIRECTOR GENERAL OF POLICE
Otfice of the DGP, Jawaharlal Nehru Marg, Rajhansi Nagar,
PATNA BIHAR
Email- dgp-bihi@me.in

THE CHIEF SECRETARY

Office of the Chief Seeretary, Government of Bihar, Main Secretariat,
Patna

PATNA BIHAR

RO 5

Email- es-bilar@nic.in

Authorty (Cc)

Complainant SUO-MOTU (HINDUSTAN TIMES)

Address DELHI

District and State SARAN (CHAPRA) , BIHAR

Victim 17 PEOPLE

Address SARAN

District and State SARAN (CHAPRA) , BIHAR
PROCEEDING

The Commission has come across a news report published in the English daily
“Hindustan Times™ on 15.12.2022, under caption “I7 die in Bihar hooch
tragedy.” The news report reveals that at least 17 people have died after
allegedly consuming spurious liquor in Saran district of Bihar and the toll is
likely to rise as some of the victims are in a critical condition. The deaths have
been reported across three villages under Mashrakh, Ishuapur and Amnaur
police stations of Marhaura sub-division in Chhapra area. The police suspects
that the villagers might have purchased the liquor from a common shop in these
adjoining areas. According to Civil Surgeon of the Chhapra Division, Seventeen
people have died and the post-mortem reports are awaited.
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It is further mentioned thai the matter is being probed by the i:lr.;sli::é and the
State Excise Department, They have arrested three persons so far however,
more than 30 have been detained by the police, The family members of the
deceased have reportedly stated that more than 50 people had consumed
country-made liquor. Total 15 persons complained of vision loss who are
undergoing treatment and out of them five have been referred to the Patna
Medical College & Hospital (PMCH). in critical condition,

Ihe Commission has gone through the contents of the news report which are
indeed so painful, reporting death of 17 persons, vision loss of fifteen and a
number victims are under medical treatment in critical condition. The most
shocking is the fact that the incident has occurred when the sale and
consumption of alcohol is completely banned in the State of Bihar since April,
2016. It shows total failure of the State Government in implementation of its
policy of prohibition of sale and consumption of illicit/'spurious liquor in the
State of Bihar. Certainly, such incidents do occur due to reckless approach of
the state authorities, violating Right to Life of the poor citizens. This is a serious
issue of violation of human righs.

The production, manufacture, possession, ftransport, purchase, sale of
intoxicating liquors are specifically covered by Entry 8 of List Il (State List) of
V™ Schedule to the Constitution and thus, the States have exclusive power 1o
regulate those activities, Thus, the State of Bihar, in this case, is primarily
responsible for failing on their part to control the spurious liquor, causing the
deaths of so many vulnerable and gullible people of poor background,

The Commission takes suo-motu cognizance of the matter and directs issuance
of Notices to the Chief Secretary and the Director General of Police, Bihar
calling for a detailed report in the matter including the status of the FIR
registered by the police, medical treatment of the victims who are hospitalized
and compensation if any, granted 1o the aggrieved families. The Commission
would also like to know about the action taken against the delinguent officers,
responsible for the tragedy.




. * @ The response from the authorities is expected at the earliest but not later than 4
i weeks from the issuance of these orders. 25
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Copy of the news report to be enclosed with the notices,
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Office of the Chief Secretary, Government of Biliar, Main Secretanat,
Patna

PATNA BIHAR

RO0015

Email- cs-bihar@nic.in
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DELHI
SARAN (CHAPRA)}, BIHAR
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SARAN
SARAN (CHAFRA), BIHAR

PROCEEDING

It started about five days back in the State of Bihar in the district Saran where a
large number of people consumed spurious liquor out of which, 17 died and
many were hospitalized in critical condition. The tragic deaths in such a large
number were reported by the media on 15.12.2022 narrating the story how
people consumed the illicit liquor and lost their lives in a State where the
production, manufacture, possession, transport, sale and purchase of
intoxicating liquor is prohibited as per the policy adopted by the State

Government.
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The Hindustan Times in its 15.12.2022 edition reported deaths of 17 people
who had reportedly consumed spurious liquor in Saran, Bihar, The newspaper
also reported that a large number of people were hospitalized in critical
condition. Coming across the media reports, the Commission immediately took
suo-motu cognizance of the matter on 15,12.2022 and called for a report from
the Chief Secretary and the Director General of Police, Bihar including the
status of FIR registered by the police, medical treatment of the victims who
were hospitalized and the status of the compensation if any, granted to the
aggrieved families. The Commission also called for the action taken against the
delinquent officers, responsible for the tragedy.

Today, the Commission has again come across a news report published in
various newspapers including the Times of India revealing that amid the heat
over mounting hooch death toll in Saran district in Bihar since Tuesday night, §
persons have died after allegedly consuming spurious liquor in the adjoining
Siwan district of the State on Friday. They were the residents of Brahmasthan
and Sondhani villages under Bhagwanpur Haat Police Station area. One youth
also died in Begusarai after consuming some chemical while two of his friends
were undergoing treatment after having the same substance allegedly for feeling
high and he has been identified as Sandeep Kumar (30) of Purani Bazaar
locality under Teghra Police Station area. He died on the way to Pama on
Friday. Others who consumed chemicals with him were Shivam Kumar, 25 and
Deepak Poddar, 15.

As per media reports, the death toll is rising and has touched number of 65 so
far. It is also reported that not only Saran but other districts of the State of Bihar
have also come in the grip of the tragedy as 5 deaths have been reported from
Siwan and 1 from Begusarai district of Bihar Such increase in numbers is
alarming. The Commission has already expressed grief and its concern over loss
of precious human lives due to consumption of spurious liquor in the State of
Bihar, The situation is worsening and the people are dying daily which is a
grave human rights violation and the Commission is greatly perturbed with the
news, reported by the media.
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Maintenance and improvement of public safety and health have to rank high as
these are indispensable to the very physical existence of the community and on
the betterment of these, depends the building of the society of which, the
Constitution makers envisaged. Attending public health should be the high
prionity of the State and perhaps the one, on the top. The Commission is pained
to see that in the instant case more than 65 persons from poor and vulnerable
sections of the saciety have died which is a glaring instance of flagrant violation
of human rights due to abject failure of public servants, warranting immediate
and urgent steps to protect the lives of the poor gullible peaple by preventing
them from consuming illicit and spurtous liquaor, Notwithstanding the fact that
the State has prohibited the sale of liquor but it has not been able to stop the sale
of spurious and illicit liquor discretely which has cost huge loss of human lives
for which the State cannot escape its liability,

The Commission has already called for detailed report from the Chief Secretary
and the Director General of Police, Bihar regarding deaths in the district Saran.
Looking into the gravity of the matter and taking suo-motu cognizance of the
present scenario, the Commission directs issuance of Notices to the Chief
Secretary and the Director General of Police. Bihar to submit a report to the
Commission regarding deaths occurred in other districts of the State including
the district Saran, ncluding action taken against the responsible public servants,
status of FIRs registered, health condition of the victims, status of the medical
treatment and compensation, if any, paid to the aggrieved families, at the
carliest, preferably within 4 weeks,

The Commission has also come to know that 4 large number of victims of this
hooch tragedy have lost their eyes sight and they are admitted in various
hospitals in critical condition. The Commission can understand the pain of the
victims and their family members have been badly jolted physically, mentally,
financially as well as emotionally.

The Commission is concerned to know as to where and what kind of medical
treatment is being provided 1o these victims, Most of them are from poor
families and probably cannot afford costly medical treatment in private
hospitals therefore, it becomes extremely necessary on the part of the state




overnment 10 provide them the best possible medical treatment wherw:rzitsis
available, The Commission would like to know about the relief and
rehabilitation given by the State Government as well as the measures taken or
proposed to be taken to dismantle clandestine hooch manufacturing hot spots
across the state with a view to completely eradicate this social menace,
ntermittently happening in the State of Bihar,

The State is responsible under the Constitutional scheme 1o secure human lives
by ensuring effective implementation of public health and safety of the
individuals which is conspicuously absent in the instant tragic incident, The
Commission is prima-facie of the view that due to apathy and lack of empathy
coupled with complacency and connivance of the state officials, who neither
remained vigilant at the threshold nor took timely action to save the precious
human lives by providing them best medical ireatment, 1t becomes imperative
for the Commission to get an enquiry done by a team of its own. Hence, the
Commission finds it appropriate to immediately send a team of its owr, headed
by a Member of the Commission to visit the affected districts of the State of
Bihar for conducting an on the spot fact finding enquiry in the matter and to
submit a report, at the earliest,
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& ANNEXURE-6A
NHRC : List of cases of deaths due to consumption of liquor in Bihar
(2022)

'S.No. | NHRC CASE No. | No.of | Date of incident
. deaths as
| | PEr
_ | _ ~complaint -
T 144/4/24/2022 10+ | 14.01.2022
.2 336/4/24/2022 07 15.01.2022
I o Al . ! :
|3 390/4/712022 05 26.01.2022
4 | 434/4/24/2022 |13 ' 16.01.2022
5 | B46/4/32/2022 17 121,01.2022
|
6. | 2011/4/32/2022 37+ | 18.03.2022 to 28.04.2022 |
|| | (from Holi to April 23) .
7. | 2216/4/5/2022 23 | 12.03.2022 to 22.03.2022
: | . -
8 | 2272/4/212022 | 0B+ izd'.ﬂ's.'zdﬁi
9 |3341/4/02022 |37+ | 18.03.2022 to 22.04 2022
— - _ _ _ | (from Holi to April 22)
10. | 3941/4/32/2022 07 : 04.08.2022
! . - Frees H B A :
11. | 4041/4/39/2022 03 | 05.08.2022
e { ! ! |
12. | 4846/4/39/2022 03 + 28.08.2022 to 29.08 2022
13. | 6352/4/32/2022 17+ 1 13.12.2022 t0 16.12.2022 |
i
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Annexure-68B

REPORT IN NHRC CASE No. 2011/4/32/2022

1. The enquiry committee of NHRC led by Hon'ble Member Rajiv Jain

visited District Saran and Siwan for spot enquiry in large-scale deaths
due to consumption of spurious liquor. During the visit of the NHRC
team to village Chainpur, PS Taraiya, District Saran, it was learnt that
Ramnagina Singh and Vicky Kumar Singh had died due to consumption
of liguor. Hence, the enquiry team visited their homes. Their next of kin
stated that they had died earlier in April 2022. Having reached their
place, the enguiry team proceeded to examine their next of kin. The
death of both these persons figured in NHRC Case No. 2011/4/32/2022
relating to several deaths in district Saran due to consumption of
spurious liqguor. This case had been registered on the complaint of
Radhakant Tripathy (HRD). The enquiry team found as follows:-

Death of Ramnagina Singh

2. The enguiry team took down statements of next of kin of deceased

Ramnagina Singh. Ranjan Kumar Singh sio Ram Pravesh, age 30
years, rlo Village Chainpur, PS Taraiya, Distt. Saran, narrated that his
uncle Ramnagina Singh used to drink liquor regularly. On 23.04 2022,
after consuming liquor, his health suddenly deteriorated and he could
not see anything. They took him to hospital where he died during
treatment. They performed last rites without post-mortem, Police did not
take cognizance of the case. The wife of the deceased also
corroborated the version of Ranjan Kumar Singh

It is worth mentioning here that, during this spot visit of NHRC team,
DSP Inderjit Baitha, SDPO, Marhaura, was also present. However, the
team had to enquire from villagers to locate the house of deceased
because DSP Inderjit Baitha or accompanying Police personnel did not
know that, During questioning, neither the DSP Inderjit Baitha nor family
members of Ramnagina Singh identified each other,

. Subsequently, the records of NHRC were checked It was learnt that

Case No. 2011/4/32/2022 had been registered on the complaint of Sh.

id




 Radhakant Tripathy, Advocate. This complaint alleged death of many
persons, including Ramnagina Singh, due to consumption of spurious
liguor. The Commission sought an action taken report from the
concerned authorities. On 01.11.2022, response was received from the
DM, Saran, in which enquiry report of DSP/SDPO, Marhaura, Saran,
Inderjit Baitha, was attached The report mentioned that Ramnagina
Singh died due to old age, instead of liquor

5. Given the fact that, during the spot visit of the NHRC team, neither the
said DSP Inderjit Baitha nor the family members of Ramnagina Singh
identified each other and also that the said DSP did not know the
location of the house of the deceased, it can be reasonably inferred that
he submitted his enguiry report without visiting the spot and meeting the
victim's family. Hence, his version that the death was due to old age
was fallacious and the version of the NOK of deceased, that he died
due to consumption of liquor, appeared {o be true.

Death of Vicky Kumar Singh

8. Since the enquiry team was informed that the residence of Vicky Kumar
Singh s/o Sanjay Singh, who had allegedly died due to consumption of
liquor, is located close by, the enquiry team visited his residence in
village Chainpur. The enquiry team spoke to Sanjay Singh, father of
the deceased, who stated that, on 23.4.2022, two persons, namely,
Arun Kumar Patel and Amit Pandey, came to his home around 8 p.m.
and Vicky went out for dinner with them. After having dinner with them
in a restaurant, Vicky returned home arcund 8 p.m. According 1o
Sanjay Singh, the deceased Vicky Kumar Singh had informed his family
members that he had been given poisoned food during the dinner at a
hotel in Rambagh.

7. After sometime Vicky Kumar Singh developed abdominal pain. When
he was taken for treatment by his family members to referral hospital,
Taraiya, he was declared dead by the doctors on the night intervening
April 23-24. Subsequently, an FIR of murder by poisoning and
conspiracy was registered at Police Station Tariya on the complaint of
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Sanjay Singh. One Kameshwar Singh and 8 others were named as
accused in the FIR.

The widow of the deceased Vicky Kumar Singh alse corroborated the
statement of her father-in-law, Sanjay Singh.

The NHRC team asked Sanjay Singh that, if the food in the restaurant
was poisoned, then why the friends of deceased Vicky Kumar Singh,
namely, Amit Pandey and Arun Kumar Patel, were not affected by the
poison in the food. Sanjay Singh was not able to give any reply to this
question. During further questioning, Sanjay Singh admitted that he has
prior dispute with the FIR named accused. DSP Inderjit Baitha, who
accompanied the NHRC team, informed that no arrest had been made
in Case FIR No.126 dated 24 42022 u/s 328/302/120B |PC because
the viscera examination report was yet to be received,

10. Subsequently, the records of NHRC were checked. |t was learnt that

11

NHRC Case No. 2011/4/32/2022 had been registered on the complaint
of Sh. Radhakant Tripathy, Advocate, and action taken report was
called from the concerned authorities. The death of Vicky Kumar Singh
figures in this complaint. A report had been received from District
Collector, Saran, vide his letter No. 99/HR Cell dated 01.11.2022, in
which cases of four suspected nooch deaths were mentioned.  This
report mentions the same reasons for the death of Vicky Kumar Singh
as alleged by Sanjay Singh in his statement.

It appeared to the enguiry team that Vicky Kumar Singh had died due to
consumption of liguor, instead of having been murdered as alleged by
his father. The latter version lacked credence because, firstly, although
NCOK of deceased claimed that he had been poisoned in food during
dinner, yet the persons with whom he had dinner did not die. Secondly,
the persons with whom he had dinner were not accused in the FIR
Thirdly, Sanjay Singh has a prior dispute with Kameshwar Singh and
others against whom he registered the FIR for alleged murder of Vicky
Fourthly, local villagers maintained that Vicky died due to consumption
of liquor and that is how the enquiry team learnt about it. Fifthly, his
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@ death occured in the same village and on the same day as others who
died due to consumption of liquor

Conclusion

12.Thus, in both the cases of deaths of Ramnagina Singh and Vicky Kumar
Singh, the enquiry team inferred that the deaths occurred due to
consumption of liquer but were ascribed to extraneous causes by the
local Police.

13.Copies of the above statements are attached herewith alongwith copy of
proceedings in NHRC case No. 2011/4/32/2022 and report of the DM
Saran and DSP Inderjit Baitha (mentioned above). Let the originals be
sent to the Registry to put up before the Bench dealing with that case
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Sta of Mr. Manoj Yadava, Director General (Investigation), NHRC

The undersigned had visited the residence of Shri Sanjay Singh, father
of the deceased Vicky Kumar Singh at Taraiya, District Saran in the afternoon
of 22.12.2022 as part of the NHRC spot enguiry team for enquiring into the
deaths due to consumption of spurious liguor, Earlier, in first half of 2022, a
complaint had been received from a Human Rights Defender that one Vicky
Kumar Singh s/o Sanjay Singh had died due to consumption of illicit liquor.

In this connection, the undersigned asked Shri Sanjay Singh as to how
his son had died. Shri Sanjay Singh stated that on 23.04.2022 two persons
namely Arun Kumar Patel and Amit Pandey (both Known to his son) had
arrived at his home at about 6.00 p.m. in the evening. After sometime his son
Vicky Kumar Singh has gone out for having dinner with them. Shri Vicky
Kumar Singh returned home at about 9.00 p.m. after having dinner. Later in
the night Vicky Kumar Singh developed abdominal pain and informed his wife
and Shri Sanjay Singh that he had been given poisoned food during the
dinner at the Hotel in Rambagh.

Shri Sanjay Singh stated that he immediately took Vicky Kumar Singh to
the referral hospital at Taraiya where he was declared dead by the doctors on
the intervening night of 23-24 April, 2022.

Subsequently, Shri Sanjay Singh lodged a complaint at Police Station
Taraiya that his son Vicky Kumar Singh had been poisoned by one
Kameshwar Singh and eight others. A Case FIR No.126 dated 24.4.2022 u/s
328/302/120B IPC was registered at Police Station Taraiya. No arrest has
been made so far as the viscera report is yet to be received.

The undersigned asked a pointed question to Shri Sanjay Singh that if
food at the dinner had been poisoned, why Arun Kumar Patel and Amit
Pandey who had taken the dinner along with Vicky Kumar Singh did not suffer
any problem or ill health. Shri Sanjay Singh was not able to give any
satisfactory response to this query. The undersigned also asked him whether
he had any previous enmity with Kameshwar Singh and his family members,
to this question Shri Sanjay Singh replied in affirmative.

The same questions were also put up to the widow of Late Shri Vicky
Kumar Singh who gave identical replies. However, her name was not
ascertained. .

[ Manoj Yadava )
Director General {Inv)
NHRC, New Delhi
22.12.2022
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Case NMumber
Diary Number
Commission
Action

Authority (Ta)

Authonty (Ce)

Complaimant
Address

Diistrict and State
Vieum

Address
Distnict and State

National Human Rights Commission e 3%
New Delhi

2001/4/32/2022 Action Date 11/05/2022
68172022 Due Date 18/06/2022
JUSTICE SHRI ARUN MISHRA  Completion Date Not Completed

Action Taken Report Called for{ ATR)

THE CHIEF SECRETARY
government of bihar
SITAMARH] BIHAR
Email- cs-bihan@mic. in

RADHAKANTA TRIPATHY, ADVOCATE

27, 0LD LAWYERS CHAMBERS, SUPREME COURT OF INDIA, NEW
DELHI

SARAN (CHAPRA) , BIHAR

AKHILESH THAKUR AND 5 OTHERS

TARAIYA, SARAN DISTRICT, BIHAR
SARAN (CHAPRA) , BIHAR

PROCEEDING

The complainant states that around 6 persons have died due to the consumption of
illicit liquor. The families of the victims allege that they are being pressurized by
the police to state that the deceased persons died due to the consumption of jack-
fruit and rice. They allege that the police is colluding with the liquor mafia. The
complainant requests for an investigation into the matter.

Let a copy of complaint be transmitted to the Chief Secretary, Government of Bihar
calling for an Action Taken Report within four weeks.

Put up after four weeks,
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e
® INDEX — WITNESSES i

'Sl. | Name of witness
| No. S
1. Sh Vakil Mian (80 years, OBC) S/o Sh Sahabjaan | Salauddin Mia
Mian R/o Village Hussepur, PS Amnour, Distt. E
_ Saran, Bihar (Mob. No. 7730874698) S
2. Sh Sunil Yadav (51 years, OBC) S/o Sh Mahavir | Umesh Rai (Yadav)
' Yadav R/o Village Hussepur, PS Amnour, Distt,
I _Saran, Bihar (Mob. No. 8871723620) B e —
3. | Smt. Chanda Devi (55 years, SC) W/o Sh Upendra | Upendra Ram
Ram (Deceased) R/o Village Hussepur, PS Amnour,
Distt. Saran, Bihar (Mob. No. 9504136728) | e —
| 4. Smt Madhu Devi (23 years, OBC) W/o Sh Chhotu | Chhotu Sah
; Shah (deceased) Rjo Kharauni, PS Marhaura,
___|Distt. Saran, Bihar (Mob. No. 9613518573)
| 2. | 5h Kundan Kumar Shrivastavah (52 years, Gen) | Vikram Raj
W/o Sh Harnarayan Srivastava R/o Kharauni, PS I
Marhaura, Distt. Saran, Bihar (Mob. No.
_|s70932e384) |
6. Lal Bahadur Sharma (65 years, OBC) S/o Sh Late | Vinod Sharma
Mahavir Sharma R/o Village Srishiva Hussepur, PS
‘Amnour, Distt., Saran, Bihar (Mob. No.
 |6200195562) e .
| 7. Smt, Lalita Devi (50 years, OBC] W/o Sh|.Jai Narain Rai
l Jaynarayan Rai (Deceased) R/o Village Hussepur,
PS Amnour, Distt, Saran, Bihar (Mob. No,
8956546094) - 1] -
8. Joginder Ray (aged 55 yrs) S/o Ganesh Ray R/o | Manju Devi
| Mohuli (Mob. No. 7856853558).. o | |
8, Devanti Devi (aged 60 yrs) W/o Dashrath Mehto | Dashrath Mahto .
R/o Village - Mahauli, PS-Ishuapur. (Mob. No,
. |9508834322) i | S
10. | Binesh Thakur s/o Asharfi Thakur rfo Village Dinesh Thakur
' Mahuli, PS Ishuapur, Distt. Saran, Bihar { Mob.
__ |76662895596). Lo
11, | Rajnish Yadav (aged 16 yrs) S/o Hari Kishore Ray Hari Kishore Ray
| R/o Chakhan (Mob. No. 9693181032)., -
12 Vikash Kumar s/o Late, Premchand Shah Premchand Sah s/o
s . : . Bunnilal
13. | Rajnath Ray (62 years) S/o Lt. Lakhraj Ray R/o | Mithlesh Ray
Village Shiswa, PS-lswapur, Saran, Bihar, i o
14, | Rajesh Singh {aged 35 yrs) S/o Li. Bharat Singh ' Rakesh Kr Singh
R/o Village Siswa, PS-Isuapur, Saran, Bihar. (Mob.
| No. 7044443175).

[ Name of victims = *

L Rl e 1
| 15. | Sh Yamuna Mahato (aged 80 years OBC) S/o Sh|(ij Ramesh Mahto




e

E

16,
|
|' 17

18,

19,

| 20,

21,

| 2

123,

24,
I

25.
I

L

| Bihar (Mob. No. 7643905239).

. I

| Bansi Mahato R/o Lalapur, PS Marhaura, Distt.

_| Saran, Bihar

(i) Surendra Mahto ¢

(iii)  Vicky Mahto

Ajeet Singh (gram pradhan — village Bahrauli, Block

- Masrakh (saran)

Details of 18 nos.
victims of village |
Bahrauli

|Neclam (aged 32 yrs) W/o Lt. Ajay Giri Rje
Bahrauli, Masrakh, Chhapra, Bihar, (9546791356)
Sandeep Kumar [aged 19 ¥r8) s/0 Anil Thakur r/o
Village Bahrauli. PS Masrakh, Distt. Saran, Bihar
{Mob. No. 6359759408),

—t
Ajay Giri |

| Anil Thakur |

Rt e e

Umravati W/o Chadreshwar @ Gyaneshwar Shah
'r/o Masrakh, Distt, Saran, Bihar (Mob. Nao.
| 9915448133)

Chandreshwar
Shah

'Bachha Tiwari (aged 60 vyrs) R/o  Behrauli,

Doodh Nath Tiwari

Sahil Ray (aged 16 yrs) s/o Vinod Ray r/o Village
Yadav Tola Bahrauli, PS Masrakh, Distt. Saran,

Eﬁje&h Ray

e e ———

Jaglal Shah r/o
stt. Saran, Bihar

Manaj Shah (aged 40 years] s/o Lt,
Village Bahrauli, PS Masrakh, Di
(Mob. No. 7667702125
(i) Savita Devi (aged 25 ¥15] wio
Shah and

Lt. Sh, Kamlesh

Jaglal Shah

(i) Kamlesh Shah
fii) Suraj Shah (]

(ii) Gudiya Devi {aged 20 yrs| w/o Lt. Suraj Shah | Chamcham Shah |
r/o Village Bahrauli , PS Masrakh , Distt. Chhapra, |
| Bihar (Mob. No. 852 1748899),
Mrs. Jivat Kunwar (aged 50 years) w/o Lt, Fulena  Naresh Shah
Shah rfo Village Bahrauli, PS Masrakh, Distt.
Saran, Bihar (Mob. No. 7050637743). ;
Mrs, Pratima Devi (aged 28 yrs) w/o Rupesh Shah Rupesh Sah
' rfo Village Bahrauli, PS Masrakh, Distt. Saran,
|Bihar (Mob. No. 9109445532) -
 Rinku Kumari (aged 19 yrs) Victim — Shailendra | Shailendra Raj
| Ray . .
Vijay Kumar [aged 27 ¥rs) s/o Lt, Sitaram Ray r/o | Sitaram Rai
Village Bahrauli, ps Masrakh, Distt. Saran, Bihar
1(Mob. No. 9006263568, ' |
Sachchida Ram (aged 30 ¥rs] 8/o kanhaiya Ram | Ramesh Ram
| R/o Ghogiya, Masrakh. .
Joint Rahul Kumar (aged 22 yrs) s/o Suresh Shah (i} Jatan Sah
R/o Ghogiva, Masrakh. (ii) Surender Shah




e —

|.i

Singh Rfo Gopalbari, Masrakh, Chhapra, Bihar,
(Mob. No. 9631844327)

‘—m

- %
= .1ﬁ','i~
1

32,

| Mrs. Sangeeta Devi laged 35 yrs) D/o Dharmnath

Singh R/O Gopalbari, Markhas.
9717988187)

(Mob. No.

4

Mukesh Kumar

33.

Bachcha Sharma laged 66 yrs) S/o Lt. Hajari
Sharma R/o  Hanuman Ganj,  Masrakh.
(9801548152, 7004015572)

Mukesh Sharma

Ramesh Ram (aged 25 yrs) S/O Lallan Ram R/O
Paschim Tola, Mashrakh (Mab. No. 9951440130).

Lalan Ram

Mrs. Malti Devi (aged 58 yrs) D/O Lt. Sarhar Tiwari
R/O Shastri Tola (Mob. No. 8235454761).

Premnath Tiwari

Mrs. Chaturi Begam (aged 50 yrs) W/o Lt
Tenimiyan R/O Sashtritola, PS-Mashrakh, Saran
{Chhapra), Bihar. (Mob. No. 9798012817).

Teni Miyan

37.

Mrs. Shila Devi aged 39 yrs w/o Harendrarai R/O
Mashrakh takht (Mob, No. 809 2943 579),

Harender Ram

38,

Mivan R/o Masrakh Takhat Bihar.,

(Mob.9939 178 099),

(Saran),

39,

Mrs. Pratima Devi (aged 35 yrs) w/o Lt. Sh.|

| Vishwakarma Patel R/o Mahavir Chauk. Gopalbari,

Masrakh, Chhapra, Bihar.

40,

41,

Shrimati Devi (aged 32 years] w/o Lt, Bharat Ram
R/O Mashrakh takht, saran, Bihar. ol
Smt. Laljhari Devi (aged 52 yrs) wfo Lt. Shri.
Chandrama Ram Rfo Masrakh Takhat, Saran, |
Bihar. (Mob, No. 8810271149)

Mrs. Naima Khatoon (aged 60 yrs] w/o Lt. Nasir|

iﬂd, Nasir Hussain |

Vishwakarma Pati] |

Bharat Ram

'Chandrama Ram

42,

143,

Smt. Gulabi Devi
Rjfo Pachkhanda, Masrakh, Saran
Bihar. (Mob. No. 8100182189), |
Rahul Kumar (Nephew of the disease) s/o Shubh
Narayan Manjhi R/O/ Mashrakh Takht (Mob., No.
9971 291 860).

(Chhapra),

faged 65 yrs) W/O Lt. Mangéfl_ﬁa}r -

Mangﬂl Rai

'Ram Narayan
Manjhi

44,

Mrs. Mantulna Devi (aged 62 yrs) w/o Lt Gufﬁ{dl
Ray (yadav) R/o Pachkhanda, Masrakh (Mob. No.
7761000908}

Govind Ray |

45,

46,

47,

{[Mob, No. 7764972122). o _
Mrs Sushila Devi aged 35 yrs w/o Lt, Ramji Shah |

Mrs Kajal Devi Iagccilad yrs} W/O Lt KH_..I.I_‘LH] Kumar
Singh R/0O Yadumor, Masrakh, (Saran), Bihar.

R/O Shastri Mashrakh No.

| 9097253529).

tola, (Mob.

Kunal Kumar éing-h_-

Ramji Shah

(Deceased) R/o Village Chhapiya Bintauli, PS

Sh Bhagwana Eéh_:ééj S,ﬂ'd Sh MNathuni Ram |

Nathuni Ram

_Taraiya, Distt. Saran, Bihar,




Vikash (aged 27 yrs) S/o Rajdev Giri R/o Sishwa Abhay Giri '
.| [Mob. No. 7462986179). _ |
' 49. | Hashmu Tara Khatoon (aged 22 years) s/o Lt. Noor | Noor Hassan
Hasan Ansari r/o Village Masrak Sarang, PS |
Masrakh, Distt. Saran, Bihar (Mob. No.
| |8971129200) | s — x
50. | Smt Chinta Devi [SC) W/o Sh Virendra Ram  Virender Ram
| [(Deceased) Rfo  Village Chhapiva Bintauli, PS

. Taraiya, Distt. Saran, Bihar R :
31. |Joint statement of (i) Mrs. Pratibha Devi w/o Lt. | Baliram Singh
Baliram Singh &

(ii) Ankit Kumar S/o Lt. Baliram Singh R/o Village-
Chakahan, PS-Isuwapur, Saran, Bihar. (Mob, No.

| |8294430203) = |
22, | Aman Kumar (aged 22 ¥rs] S/o Narayan Raut R/o (1] Gauri Devi
. Hanumaganj, Katalpur, (Mob. No, 7T83008861). (ii) Sh. Narayan

Rout
23, | Angad Kumar (aged 30 ¥yrs) s/o Yogendra Kuwar | Yogender Kuwar
. |R/o Behrauli, Masrakh, EE i
34, | Sunil Kumar Manjhi (aged 22 yrs) s/o Lt. Sudama | Chhotu Manjhi
‘oo ManjhiR/o Behrauli, Masrakh. |
' 93. | Abida Khatun aged 50 years R/O Marcus Takth Munna Mehboob
.~ [mob. No. 9199 714 327). o
| 36. | Ranjan Kumar (21 years] sfo Lt. Sipahi Ray r/o Sipahi Ray
' Village Muglaiyan, PS Masrakh, Distt, Saran, |
.| (Chhapra) Bihar (Mob. No, 7043180137)
' 57. | Sh. Sapoot Ram @ Lal Bahadur Ram (aged 60 yrs) | Manoj Ram
5/0 Lt. Pahari Ram R/O Durgoli, Masrakh, Saran,
g inar. (Mob, No. 6205144976) |
'58. |Ram Ayodhya Ray (aged 81 yrs) s/o Li. Chander Suresh Pratap
Eay Rf/o Moghlahiyan, Masrakh, Saran (Chhapra). | Yadav
.| [Mob.No.8340560751) |
| 59, Mrs. Kusum Devi (aged 52 ¥78) w/o Lt. Dev Kumar Jaydev Singh
' Singh R/o Ben-Chhapra, Masrakh, Chhapra,
| Bihar, (Mob. No. 8298753241). —— _
60. | (i) Guddu Kumar (aged 19 yrs} s/o Amir Manjhi | (i} Aamir Manjhi
' R/o Behramsthan, PS- Bhagwanpur, Siwan (i} Awadh Manijhi
- [ii) Bira Manjhi s/o Late. Sh. Phulena Manjhi e
'61. | Ugmadevi (aged 60 yrs) w/o Mahesh Rai R/o|Mahesh Raj
| _| Brahmasthan, Siwan. '

—

62. | Balli rai (aged 70 yrs) s/o Adalat Rjo Berhmsthan, | Sambhu Yadav
 Siwan, R
Ram Darshan Pandit (aged 61 ¥rs] s/o Shivpujan Rajendra Pandit
| Pandit R{o Saudhani, Siwan., . ) = F
64, |[Md Azad Ali (32 years, OBC) S/o Sh MD |Ayanuddin Khan@ |
|| Nizamuddin R/o Village Mani Sirsiyan, PS Amnour, | Amanuddin Khan

[ R




| Distt, Saran, Bihar (Mob. No. 9631718948)

: —H'E;I ;

Sh Vishwanath Sharma (65 years, Gen) S/o Sh
Ram Tirath Thakur R/o Hussepur, PS Amnour,
Distt. Saran, Bihar (Mob, No, 6202928201)

R ]

Raju Sharma

Sh Shiv Kumr Mahato (20 Yyears, OBC) S/o Sh
Dhora Mahato R/o Village Hussepur, PS Amnour,
Distt, Saran, Bihar (Mob. No, 7484892976)
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BY.

Sh Lal Babu Mahato (53 years, OBC) S/o Sh Paras
Mahate R/o Lalapur, P8 Marhaura, Distt. Saran,
Bihar

Lalbabu Mahto ,

| 68,

Shankar Shah (aged 45 ¥rs} sfo Atma Shah R/o
Behrauli, Mashrakh.

Shankar Shah

64,

Rajesh Shah (38 years) s/o Fulena Shah r/o
Bahrauli, PS Masrakh, Distt. Saran, Bihar [Moh.
No. 7050637743)

70.

Rajesh Shah

Mukesh Sharma (aged 40 yrs) S/o0 Lt Satya
Narayan Singh R/o Ward No, 9, Village-Taraiva, PS
& Post - Taraiya, Chhapra({Saran). (Mob. No.

9576080228)

Mukesh Kumar |

Ranjan Kumar s/o Ram Praves Singh

Ram Nagina |
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1. Statement of Sh Vakil Mian (80 years, OBC) 5/0 Sh Sahabjaan Mian R/o Village
Hussepur, PS Amnour, Distt. Saran, Bihar (Moh, No. 773 9874698)

He stated that his son Salaluddin aged 45 vears, who worked as a
driver and earned approx. 2 lakh p.a., used to consume alcohol regulary,
However, he was not aware of the source of alcohol. He further stated that on
13.12.2022 at around 13:30 the victim started vomiting and lost his vision. [
was also stated that the deceased had consumed alcohol awhile ago.
Ambulance was called bui the deceased died while being taken to Marhaurg
Hospital, Distt, Saran, Inquest and Post-Mortern was not conducted as the
family along with dead body returned home from the hospital and performed

authority about the consumption/sale of liquor. No one from the palice
department or other Govt. Agencies visited the family of the deceased. The
family did not receive any help/ compensation from anyone. The statement of
Vakil Mian has supported by his son Sh Samsuddin and grandson Sh
Shahnawaz Hussain [son of the deceased).

2. Statement of Sh Sunil Yadav (51 years, OBC) S/o0 Sh Mahavir Yaday R/o Village
Hussepur, PS Amnour, Distt. Saran, Bihar (Mob. No. 8871723620)

He stated that his relative Umesh yadav aged 35 years, who used to run a
milk diary and earned approx. 70,000 p.a., used to consume alcohol
occasionally. However, he was not aware of the source of aleohol, He further
stated that on 13.12.2022 the victim started vomiting. Private Vehicle was
called and while being taken to Marhaura Hospital, Distt, Saran the deceased
died on the way to the hospital. Inquest and Post-Mortem was not conducted.
They (the family members) did not inform the Police or any other authority. No
one from the police department or other Govt, Agencics visited the family of
the deceased. The family did not receive any help/ compensation from anyone,
The administration had not done its job which it was supposed to do. The
slatement of Sunil Kumar was also supported by the deceased sister Smt.
Saraswati Devi,




3.  Statement of Smt. Chanda Devi (55 years, SC) W/o Sh Upendra Ram
(Deceased) R/o Village Hussepur, PS Amnour, Distt, Saran, Bihar (Mob. No

9504136728)

She stated that her husband deceased Upendra Ram aged 32 years SC
S/o Sh Akshaylal Ram, who worked as a farmer and earned approx. 1.2 lakh
per annum. He rarely drinks alcohel, but he drank heavily on the day of the
incident. However, she was not aware of the source of alcohol. On 14, 12.2020,
the vietim started vomiting due to consumption of aleohol, but was conscious.
He was brought to Arogya Hospital Amnaur through bike, from where he was
referred to Patana. She hired a private Ambulance and paid Rs, 4000 for it
and paid Rs. 3000 to the hospital for the treatment. No action was taken by
Excise department. After the incident of death, police personnel visited the
residence of the deceased for interrogation. The family did not receive any
help/ compensation from anyone. The statement of Smt. Chanda Devi has
been supported by Sh Rakesh Kumar Ram (brother of the deceased) (Mob no,
7033188806)

4. Statement of Smt Madhu Devi (23 years, OBC) W/o Sh Chhotu Shah (deceased)
R/o Kharauni, PS Marhaura, Distt. Saran, Bihar (Mob.No.9613518573)

She stated that her husband Chhotu Shah aged 30 years, who worked as a
cook and used to consume alcohol regularly. However, she was not aware
source of liquor, On 15.12.2022 he consumed liquor and took train for Assam
and died on the way at Kishanganj. She was informed by third person. Inquest
and Postmortem was done by Govt Hospital Kishanganj. She did not inform
the police or any other authority about the consumption/sale of liquor. The
family did not receive any help/ compensation from anyone. No one from the
police department or other Govt, Agencies visited the family of the deceased.
The statement of Smt Madhu Devi has been supported by Sh Munna Shah
S/0 Sh Tulsi Shah (cousin brother of the deceased). He further stated that, the
deceased had died in train and his dead body was kept in District Hospital
Rishanganj. Co-passenger told that he was in anxiety, His cremation was
done at Kishanganj.




5. Statement of Sh Kundan Kumar Shrivastavah (52 years, Gen) W/o sh -
Harnarayan Srivastava R/a Kharauni, ps Marhaura, Distt. Saran, Bihar (Mob. No. ’
8709326384) '

reporter in Dainik Jagran, He used to consume alcohol occasionally, However,
he was not aware about source of liquor. He further stated that on 14,12.2022
the victim had consumed liquor and started vomiting and lost his vision. He
was taken to Sadar Hospital Chhapra in a private vehicle fram where he was
sent to PMCH Patng by Ambulance. The doctors had given proper treatment

The statement of Sh Kundan Kumar Shrivastava has been supported by the

6.  Statement of La| Bahadur Sharma (65 years, OBC) 5/0 Sh Late Mahavir Sharma
Rfo Village Srishiya Hussepur, ps Amnour, Distt, Saran, Bihar (Mob. No.
6200195562)

cycle mechanic and carned approx. 1 lakh P-&., used to consume alcohal
occasionally, However, he was not aware of the source of aleohol. He further
stated that on 14.12.2023 in the night the vietim started vomiling. It was also
stated that he was taken to private hospital of Dr Brijesh Kumar at
Marhaura from where he was referred to higher centre. Private Ambulance
was called and while being taken to Sadar Hospital Chhapara, Distt, Saran
the deceased died on the Way 1o the hospital. Inquest and Post-Mortem was
not conducted. They (the family members) did not inform the Police or any
other autharity, After the incident BDO and Police officials visited the resident




the deceased, BDO, SHPO and SHO ete. came and asked to perform the las
rites, because the person has died. The deceased had come home after
drinking drink from outside. He used to do motoreycle repairing work in
Rasulpur village,

7. Statement of Smt. Lalita Devi (50 years, OBC) W/o Sh Jaynarayan Rai
(Deceased) R/o Village Hussepur, ps Amnour, Distt. Saran, Bihar (Mob. No.
8956546094)

She stated that deceased Jaynarayan Raj aged 60 vears OBC s/o Sh
Jagannath Rai, was her husband who worked as a farmer and earned approx,
50 thousand per annum. He regularly drank aleohol and used to beat her up
bedides abusing. He drank heavily on the dav of the incident, However, she
was not aware of the source of aleohol, On 14, 12.2020, the victim was neither
able to stand nor could he make any sound, his knees were cold. He was
brought to Tiwari Haspital (Private) through vehicle. After two hours the
hospital deposited the money and referred him to Patna. He died on his way to
Patna, and was brought back heme, The matter was not informed to Police
administration. After the incident of death, police personnel along with Excise

8. Statement of Joginder Ray (aged 55 ¥15) 5/0 Ganesh Ray R/o Mohuli (Mob. No.
7856853558).

consumption of alcohol. The deceased had complained about abdominal pain
and started vomiting on 13.12.2022 and she was administered some
medications. In the night of 14.12.2022, she again started vomiting then she
was taken to private hospital at Iswapur then Govt, Heospital, From there, she
was referred to Govt, Hospital, Chhapra and then further to PMCH Patna
where she died, Doctors were available and their behavior was good. Inquest
and postmortem was not conducted, Ambulance was called but no Ambulance




h €N suspended as liquor is being sold in neighboring area. The fﬂ.mil'y:;i?ﬂ

- Mahaulj, PS-Ishuapur, (Mob. No. 9508834322) v

She stated that her husband deceased Dashrath Mehto (aged 70 yrs} 8/o L1,
Keshar Mehto used to word at brick kil and earned Approx Rs. 1 lakh p.a. He
used to consume alcohol daily but she wasg not aware about the identity of
liquor seller, Op 14.12.2022 at about 10 pa, Dasrath lost hig vision,

10.  Statement of Binesh Thakur s/0 Asharfi Thakur r/o Village Mahuli, ps
Ishuapur, Distt. Saran, Bihar (Mob, No. 76662895596).

He stated that his brother Dinesh Thakur, who worked in Haryana ang earned
4pprox. 1.5 lakh p.a., used to consume alcohol regularly. However, he was not
aware of the source of alcohol. He further stated that on 13.12.2022 al around
13:30 the victim started vomiting ang lost his vision. 1y was also stated that
the deceased had consumed alcohol a while 4g0. Ambulance was ealled and
while being taken to Marhaura Hospital, distt, Saran the deceased died on the
way to the hospital. Inquest and Post-Mortem was not conducted as the
family along with the dead body returned home from the hospital ang
performed the last rites. They (the family members) did not inform the Paolice
or any other authority. No one from the police department or pther Gowy,
Agencies visited the family of the deceased, The family did not receive any
help/ compensation from anyone,

11. Statement of Rajnish Yaday (aged 16 yrs) 5/o Hari Kishore Ray R/o Chakhan




father used to purchase liquor from one Mukesh Kumar from Chakhan. He
consumed alcohol on 14.12.2022 and in the night of 15.12.2022, his health
deteriorated. He felt nausea and his vision became blurry, Ambulance was not
called. He was taken to Isuwapur Hospital but no treatment was provided
there and the deceased was referred to Chhapra Hospital, Treatment was
provided at Chhapra Hospital and doctor’s behavior was also good. But
subsequently the deceased died during treatment, Postmortem was conducted
in the presence of family members, The family informed police and got a FIR
registered. No action is taken by the excise department to stop liquor selling.
He alleged that all are in connivance with each other and cashing in on it. No
one from the police department or other Govt, Agencies visited the family of
the deceased. The family received Rs. 5000 from Janak Singh (MLA), Rs. 5,000
and a blanket from Murari Baba (a saint).

12,  Statement of Vikash Kumar (aged 22 yrg) s/o Late. Premchand Shah R/o
Village - Rampur Atauli, PS-Ishwapur (Mob. No. 70045278 53).

He stated that his father Lt. Premchandra Shah s/o Bunni lal Shah was a
peddler and ecarned approx Rs. 1 lakh p.a. He sued to consume alcohol
accasionally, In the intervening night of 13-14.12.2022, he started vomiting
the he lost vision. He was taken to Chhapra Hospital by ambulance and Rs,
2,000 was paid 10 ambulance. He died during treatment in Chhapra Hospital,
Postmortem was done in the presence of family member. Officials from excise
department come in the area some times. They (the family members) did not
inform Police or any other authority, No one cxcept personnel from police
department visited the family of the deceased. The family did not receive any
help/ compensation from anyone.

13.  Statement of Rajnath Ray (62 years) S/o Lt. Lakhraj Ray R/o Village-Shiswa,
PS-Iswapur, Saran, Bihar,

He stated that he works as Chaukidar at Ps. Iswapur, His son Mithlesh Ray
laged 24 ¥rs), used to do nothing and consumed aleohol occasionally, His son
used to purchase liquor from Shyam Kodiya market but he did not know the
hame of the liquor seller. On the night of 14.12.2022 he started vomiting. He
was taken to Ishuapur Hospital and then further to Sadar Hospital Chhapra
from where he was lurther referred to NMCH but the deceased died on the way
to NMCH. They had to hire a private Ambulance and spent Ks, 2200 on it
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= Pﬂs’:nnm was conducted at Sadar Hospital. The doctors were there in thet
hospitals and their behavior was good. No compensation/help has been

received from any authority. No officials except police officials visited them.

14.  Statement of Rajesh Singh (aged 35 ¥rs) S/o Lt. Bharat Singh R/o Village Siswa,
PS-Isuapur, Saran, Bihar., (Mob. No. 7044443175).

occasionally, but he did not know that from where his brother used to get the
liquor, On 16.12.2022, health condition of Rakesh deteriorated and he was
taken to Sadar Hospital, Chhapra where doctors declared him brought dead.
Inquest and postmortem was conducted in the presence of family
members. They (the family members) did not inform the Police or any other
authority, The family did not recejve any help/ compensation fram anyone, He
demanded strict action against the liquor seller.

15. Statement of Sh Yamuna Mahato (aged BO years OBC) /o Sh Bansi Mahato R/fo
Lalapur, PS Marhaura, Distt. Saran, Bihar

He stated that his two sons deceased Surendra Mahato laged 60 years) and
deceased Ramesh Mahato laged 45 years] died on 15.12.2022 due to
consumption of liquor, and his grandson Vicki Mahato (aged 15 years) died on
14.12.2022 due to illness. His sons use to consume aleohol occasionally.
However, he was not aware of the source of aleohol. He was sleeping when
their health deteriarated. There was no vomiting but they had body ache.
Surendra was brought in a private vehicle to Chhapra Hospital, where doctors
were present and proper treatment was provided with cordiality, Ramesh &
Vicky however, died at Home. Inquest and Post-Mortem of the body of the

members) did not inform the police or any other authority about the
consumption/sale of liquor., After the incident police personnel visited the
family of the deceased. The family did not receive any help/ compensation
from anyone. The statement of Yamuna Mahato has been supported by the
Nagendra Singh R/o Saikhrauni (9264237805).




16.  Statement of Ajeet Singh (gram pradhan - village Bahrauli, Block - Masrakt
(saran) given a written letter on its letter head. He stated that in his village
Bahrauli toral 14 have died and 4 lost their vision ang all the people have
been affected due to consuming spurious liquor,

17, Statement of Neelam (aged 32 yrs) W/o Lt Ajay Giri R/ Bahrauli, i'-lawaith,_
Chhapra, Bihar, (Maob. No. 9546791356)

She stated that her husband deceaseqd Ajay Girl, used to work as a labourer
and earned 4PProx. 1 lakh p.a., He used to consume alcohol regularly. She
stated that liquor is sold in her village. On 14.12.2022 at around 05:00 AM,
Ajay Giri started vomiting, She took him to Govt. Hospital Masrakh and then
to Chhapra Hospital by Ambulance. He died during treatment ar Chhapra
Hospital. Postmortem was conducted in presence of family members, They (the
family members) did not inform Police or any other autherity, No one except
officials from police department visited the family of the deceased. The family
did not receive any help/ compensation from anyone.

18.  Statement of Sandeep Kumar (aged 19 yrg) $/o Anil Thakur rfo Village
Bahrauli, ps Masrakh, Distt, Saran, Bihar (Mob. No. 6359759408).

He stated that hig father Anil Thakur (aged 45 yrs) s/o Parma Thakur, was
running a saloon on rent and earned approx Rs. 72,000 P.a. He used (o
tonsume alcohol occasionally, Last time his father has consumed alcohol at
his saloon on 12, 12.2022, but he was not aware from where he got liguor, He
started vomiting on 13. 12.2022, He was given medication by a private doctor
in the evening and he slept. Next morning, he was found dead. Postmortem
Was not conducted, They [the family members) did not inform Police or any
other authority. No one from the police department or other Govt, Agencies
visited the family of the deceased.

19.  Umravati W/o Chadreshwar @ Gyaneshwar Shah r/o Masrakh, Disty, Saran,
Bihar (Mob. No. 9915448133)

She stated that her husband Chadreshwar @ Gyaneshwar Shah, worked as a
blacksmith and carned approx, 1.4 lakh P-a. He used 1o consume alcohol
oceasionally, She came to know that her husband consumed alcohol when his
health deteriorated. He was first taken tg private hospital then Govt., Hospital
but no test was done. He died while was being brought home. They (the family
members) did not inform Police or any other authority, Officials visited the
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larrm of the deceased nothing was done for the welfare. No one helped ex:::fpt
f_:ramprd::lhan who provided some food items (rice, pulses elc.).

20. Statement of Bachha Tiwari (aged 60 yrs) R/o Behrauli, Mashrakh.

He stated that his brother Doodhnath Tiwari used to stay alone. He was a
Rickshaw puller and used to earn around 1 lakh p.a. He used to consumc
alcohol daily but did not tell the source of it. He drank alcohol and slept, the
next morning he was found dead. Ambulance was available, but he was not
taken to Hospital. There was a marriage in the house. No inquest or Post-
mortem was conducted. No one from the district administration visited the
deceased lamily. The family did not receive any help / compensation [rom
anyone till now.

Pankaj Tiwari {son of the deceased) stated that he worked as mason in Bokaro
and reached home after three (3) days of his father's death. Till now, no
help/compensation was received. If received, it will be helpful, be added.

21, Statement of Sahil Ray (aged 16 yrs) s/o Vinod Ray r/o Village Yadav Tola
Bahrauli, P§S Masrakh, Distt, Saran, Bihar (Mob. No. 7643905239).

He stated that his uncle deceased Brajesh Ray (aged 27 yrs) S/o Li, Nagina
Ray, who used to work as a labourer and earned approx. 1 lakh p.a., used te
consume alcohel occasionally. However, he was not aware where from he
bought the alcohol. In the night he started vomiting. He was taken to a private
hospital in Nahan by private ambulance then further to Universal Hospital
Patna where he died during treatment in the morning on 14,12,2022. We have
spent Rs. 77 thousand for treatment. He is not satisfied with the treatment.
He also said that dector from Maan Sharda Seva Sadan Hospital said that
take the patient to a private hospital where he would be treated better, Only
death certificate was provided by the Hospital and no documents or bills were
given. They (the family members) did not inform Police or any other authority.
No one from the police department or other Govt. Agencies visited the family of
the deceased. The family did not receive any help/ compensation from anyone.

22, Statement of Manoj Shah (aged 40 years) s/o Lt Jaglal Shah r/o Village
Bahrauli, PS Masrakh, Distt. Saran, Bihar (Moh. No. 7667702125).

He stated that his father Lt Jaglal Shah (aged 67 yrs) S/o Lt. Bhrat Shah,
used to consume alcohol occasionally. However, he was not aware from where




he pot hquor. On 13.12.2022, in the morning he went in the village and
returned at around 2-3 PM and started vomiting and smell of liquor was.
caoming from his mouth, He was then taken to Masrakh Hospital but died on
the way to Hospital, He was brought back home and last rites was performed.
Postmortem was not conducted. We further said that his father died a natural
death. No one from the police department or other Govt. Agencies visited the
tamily of the deceased. The family has received Rs. 5,000 from Murarii Bapu
(a2 preacher] and Rs. 5,000 from Pappu Yadav.

23. Joint Statement of Savita Devi (aged 25 yrs) w/o Lt Sh. Kamlesh Shah and
Gudiya Devi (aged 20 yrs) w/o Lt. Suraj Shah r/o Village Bahrauli , PS Masrakh :
Distt. Chhapra, Bihar (Mob. No. 8521748899),

They stated that her husband Lt. Sh. Kamlesh Shah (aged 35 yrs), was a
ragman and earned approx. 1 lakh p.a. Her husband used to consume alcohol
regularly. However, she was not aware of the source of alcohol. She further
stated that on 13.12.2022 | he had consumed alcohol. At around 04:00 PM,
he started vomiting and was not able to see properly. He was taken to Govt.
Hospitla, Masrakh then Govt. Hospital, Chhhapra and further to Patna
Hospital by Ambulanee. My husband and his brother Suraj Shah both died in
Patna hospital. She stated that proper treatment was not provided in the
hospital and said that due to negligence of doctors the deceased died.
Postmortem was done in the presence of family members. They (the family
members) did not inform Police or any other authority., Some officials visited
and inquired about the incident. The family has received Rs. 5,000 from
Pappu Yadav, Rs. 1,000 from Chandni Devi (District - Counciler) and Rice-
pulses ete from Gram Pradhan. However, nothing has been received from the
Crowvt,

2% Statement of Mrs. Jivat Kunwar (aged 50 vears) w/o Lt. Fulena Shah r/o Village
Bahrauli, PS Masrakh, Distt. Saran, Bihar (Mob. No. 7050637743).

She stated that her son Naresh Shah, used to work as a confectioner and
carned approx. 1 lakh p.a. He used to consume aleohsl occasionally. In the
morning of 14.12.2022, in the morning his health deteriorated and he was
taken to Masrakh Hospital, then to Chhapra Hospital and then he was
referred to Patna Hospital, He died on the way to Patna on 14.12.2022.
Another son Rajesh Shah also lost his vision due to consumption of alcohol.
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Ramsh used to work as mason and earned approx 1 lakh. But now he _h;as
become blind due to liguor consumption.

25. Statement of Mrs. Pratima Devi (aged 28 yrs) w/o Rupesh Shah r/o Village
Bahrauli, PS Masrakh, Distt. Saran, Bihar (Mob. No. 9199445532)

She stated that her husband Roopesh Shah Sj/o Lt. Sh. Mishri, used to work
in a factory in Surat and earmed approx. 1.8 lakh p.a. He used to consume
alcohol occasionally, However, he was not aware of the source of alcohol. He
further stated that on 13.12.2022 at 09:00 PM when he started vomiting then
they came to know that he had consumed alcohol. He was taken to Masrakh
Hospital, then Chhapra Hospital and then to Nalanda Hospital Patna.
Treatment and behavier of the doctors at hospitals were satisfactory.
Postmortemn was conducted in the presence of family members. They [the
family members) did not inform Police or any other authority. Some officials
alongwith police personnel were came and inquired about the incident. The
family has received Rs. 5,000 from a preacher, Rs. 5,000 from Pappu Yadav
and Rs. 1,000 from Chandni Devi [counselor).

26. Statement of Rinku Kumari (aged 19 yrs) Victim - Shailendra Ray r/o Bahrauli
Masrakh (Mob. No. 7764815601)

She stated that her husband, who worked as a mason/labourer and earried
approx, 1.5 lakh p.a., used to consume alcohol 3-4 times in a week, But she
does not have any knowledge that from where her husband got alcohol. On
13.12.2022 her husband went to Mushrakh for work and came back home
drunk. Around 1 hour later he started vomiting and feeling uneasiness.
Ambulance was not called by them and he was taken to a doctor [Sitaram
Pandey) in Mashrakh by a private vehicle (bolers) but the doctor was not
available then he was taken to Sanjivini Hospital, Ishuapur where doctor
declared him dead. Then dead body of her husband was brought back and
after postmortem (conducted in Sadar Hospital, Chhapra) last rites was
performed. FIR was lodged only after villager’s agitation in this matter. No
officials from Govt, came to record statement. The family of the deceased did
not receive any help / compensation from anyone. She requested that help
from the Govt.
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27. Statement of Vijay Kumar [aged 27 yrs) s/o Lt. Sitaram Ray r/o Village
Bahrauli, PS Masrakh, Distt. Saran, Bihar (Mob. No. 9006263568).

He stated that his father, who worked as a driver and earned approx. 2.4 lakh
p.a., used to consume alcohol regularly. His father had told him that on
13.12.2022 he had consumed alcohol. When he started vomiting, he was
taken to a Private Hospital in Masrakh and further referred to Patna PMCH.
He died while on the way to Patna. He was taken by private vehicle.
Postmortem was conducted at Sadar Hospital. The family of the deceased
received Rs. 5,000 from Morari Bapu and Rs. 5,000 from Pappu Yadav, He
stated that around 80-90 thousand had been spent on the treatment of
Sitaram Ray.

28.  Statement of Sachchida Ram (aged 30 yrs) s/o kanhaiya Ram R/o Ghogiva,
Masrakh.

He stated that his brother (aged 25 yrs) s/o Kanhaiva Ram used to work as a
driver in Shastri Tola, Masrakh. He used to consume alcohol secasionally, but
the source is not known, He complained of headache, loss of eyesight and
vomited. He was taken to Dr. Azaad and eve-drop was given to him. The next
day, he was taken to Government hospital. Ambulance was not called, The
doctors told us to return after seeing the patient. Inquest and Post-Mortem |
was conducted, the family was available, He stated that alcohol is sold in the
area of Tola to Jaddu Mode. Kunal singh also died. No information was given
to the police. Excise department held people two-three times. MLA Sudhir
Singh helped for Rs. 5000/-, District councilor helped for Rs. 2000. No help
has been received from the authorities. He is survived by his mother, wife and
a five year old child.

29.  ]oint Statement of Rahul Kumar (aged 22 yrs) s/o Suresh Shah R/o Ghogiya,
Masrakh,

He stated that his father Suresh Shah (aged 45 yrs) and Grand Father Jatan
Shah (aged 65 yrs) used to consume alcohol daily. Aleohol is available in the
village Ghoghiya. On 13/12/2022, Both showed the same kind of symptoms
such as headache, uneasiness and loss of sight. Ambulance was not available
even after being called. They were taken to Private hespital, Masrakh by
maotorcycle but the treatment was not provided. Then, they were taken to
Government Hospital, treatment was not provided there also. From there, they

[ R R —————.S,
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waes taken to Sadar Hospital Chhapra. The father died on the way to hospilal
while the grandfather died during treatment. The behavior of the doctors was
not good. The post-mortem of grandfather was conducted while not of father.
He further stated that, police pressurize for doing cremation without Post
Mortem. No information was shared with police or the excise department for
the selling of alcohol. The Excise department just collects money but doesn't
act. The gram chokidar is available, but never works properly. No one visited
the deceased family. The family of the deceased did not receive any help /
compensation from anyone. He stated that he is in need of financial help. His
mother is heart patient and dependent on him.

30. Babu Lal Singh (aged 65 yrs) 5/0 Lt. Jayram Singh R/o Village - Ghoghiya, Distt.
Masrakh, Chhapra, Bihar.

He stated that his two sons (1) Deodhnath Singh (aged 40 yrs) S/o0 Babu Lal &
(2) Manoj Singh (aged 45 yrs) were doing fishing business, One of them used
to consume alcohol oceasionally and other regularly, He was not aware from
where they got liquor. Complaint was made but no seller was caught, After
consuming alcohol they were not able to see properly and felt nausea. Both of
them was taken to Masrakh Hospital and then to Chhapra Hospital where
Manoj Singh died during treatment whereas Doodh Nath died on the way to
Patna hospital, He was not very much satisfied with the treatment and
behavior of the doctors at Chhapra Hospital. He also said that doctors were
using abusive words and saying “SALE PEEKAR AAYE HAIN YE, KIYAA ILAJ
KARENGE", Blood test was got conducted cutside of the hospital and spent
Rs. 2200 for the test, Postmortem was conducted and he was present at that
time. They (the family members) did not inform Police or any other authority.
No one from the police department or other Gavt. agencies visited the family of
the deceased, The family did not receive any help/ compensation from anyone.

31.  Statement of Smt. Chinta Devi (aged 40 yrs) w/o Lt Jay Prakash Singh R/o
Gopalbari, Masrakh, Chhapra, Bihar, (Mob. No. 9631844327)

She stated that her husband Lt Jay Prakash Singh (aged 45 yrs|, used to
work as farmer and earned approx Rs. 50,000 p.a. He used to consume
alcohol occasionally and last time he had consumed alcohol near Jaddu
mor. On the morming of 14.12.2022, he started vomiting. He was taken to a
private doctor and then to Sadar Hospital Masrakh, From there he was further
referred to Chhapra Haspital and further to PMCH, Patna. But he died on the
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way to Patna, Postmortem was done at Chhapra Hospital in the presence of
family members. They did not inform the police or any other agency. No one
from the police department or other Govt. Agencies visited the family of the

deceased. Political leader Sudheer Singh wvisited the deceased home. The
family did not receive any help/ compensation from anyone.

32. Mrs. Sangeeta Devi (aged 35 yrs) D/o Dharmnath Singh R/0 Gopalbari,
Markhas. (Mob. No. 9717988187)

She stated that the deceased Mukesh Kumar Singh (aged 35 yrs) 5/0
Dharmnath Singh, was a farmer and earned Rs. 60,000 p.a. He used to
consume alcohol occasionally. On 13.12.2022, he went to a marriage and
consumed alcohol there. On 14.12.2022, he complained of abdominal pain
and was taken to Sadar Hospital Chhapra. Postmortem was conducted in the
presence of family members. They did not inform the police or any other
ageney. No one from the police department or other Govt. Agencies visited the
Family of the deceased. The family has received Rs. 10,000 from Pappu Yadav.

33. Statement of Bachcha Sharma (aged 66 yrs) §5/o Lt. Hajari Sharma Rjo
Hanuman Ganj, Masrakh. (Mob. No. 9801548152, 7004015572)

He stated that his son Mukesh Sharma (aged 30 yrs), was a plumber and
ecarned 75,000 p.a. He used to consume alcohol occasionally but he did not
tell from where he got it. In the night of 13.12.2022, he started vomiting,
sutfilered loose motions & lost his vision. Ambulance was not called. The
deceased was taken to Govt. Hospital Masrakh where the doctor declared
him brought dead. The PM was conducted at Sadar Hospital, Chhapra. They
did not inform the police or any other agency. No one from the police
department or other Govt. Agencies visited the family of the deccased. The
family did not receive any help/ compensation from anyone except Rs. 5,000
from one Morari Bapu and Rs. 500 from Nutan Sharma (a reporter — the
print).

34. Statement of Ramesh Ram (aged 25 yrs) §/0 Lallan Ram R/0 Paschim Tola,
Mashrakh (Mob. No. 9951440130).

He stated that his father, deceased Lallan Ram (aged 50 yrs), used to work as
rickshaw puller and earned approx 70,000 Rs. p.a. He used to consumc
aleohol occasionally. He purchased it from Markhas Market. But he did not
know the exact source in the market. On 14.12.2022, in the morning, his
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hefh deteriorated. He died on the way to Chhapra Sadar Hospital while 'I:r;mng
taken by private vehicle as no Ambulance was available. Postmoriem was done
in the presence of family members. They did not inform the police. No action
was taken against the liguor mafia, No one from the police department or
other Govt. Agencies visited the family of the deceased. Political leader
Sudheer Singh visited the deceased home. The family did not receive any
help,/ compensation from anyone.

35, Statement of Mrs, Malti Devi (aged 58 yrs) D/O Lt. Sarhar Tiwari R/0 Shastri
Tola (Mob. No. 8235454761),

Stated that her husband Prem Nath Tiwari age 66 years, who was retired
from Jute mill used to consume alcohol regularly. However, she was not
aware of the source of alcohol, She stated that in the night of 14.12.2022, her
father felt problem in breathing and he was taken to PHC from where alter
treatment he was referred to Sadar Hospital Chhapra. However, no
Ambulance was provided by the hospital. He was further referred to Patna
Hospital, After his death, PM was not conducted. The doctor was ina hurry to
send the dead body out of the hospital. They did not inform the Police or any
other authority. No one from the police department or other government
agencies listened to the family of the deceased. The family got 5000 rupees
from Yuvraj Sudhir Singh and 10,000 rupees from Pappu Yadav ( both local
politicians)

36. Statement of Mrs. Chaturi Begam (aged 50 yrs) W/o Lt Tenimiyan R/0O
Sashtritola, PS-Mashrakh, Saran (Chhapra), Bihar. (Mob. No. 979801281 .

She stated that her husband Tenimiyan (aged 50 yrs), used to work as Mason
and earned approx 108000 Rs. p.a. The deceased used to consume alcohol
occasionally, He went to a marriage where he consumed alcohol. He further
stated that on the night of 15.12.2022 at around 02:00 AM, the deceased
started vomiting and lost vision. Ambulance was called and the victim was
taken to Markhas Hospital and referred to Chhapra Hospital. The deceased
died on the way to Chhapra Hospital. Post mortem was not conducted as the
family brought back the dead body to home and buried it. They (the family
members) did not inform the Police or any other authority. No one from the
police department or other Govt. Agencies visited the family of the deceased,
The family did not receive any help/ compensation from anyone.
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17, Statement of Mrs Shila Devi aged 39 yrs w/o Harend rarai R/0 Mashrakh takht
(Mob. No. 809 2943 579).

She stated that her husband Harendra Ray (aged 39 yrs) s/o Sh Ganesh Ray,
who was a labourer and earned approx 1 lakh Rs. p.a., used to consume
alcohol occasionally. However, she was nol aware of the source of alcohol. On
13.12.2022, at 06:00 PM, he complained of a headache and started
vomiting. He was taken to a private hospital and from there he was referred to
Govt, Hospital Masrakh where he died. Ambulance was not available. As
advised by the villagers, due to fear of getting registration of a case, he did not
get post-mortem conducted and the last rites was performed. However,
doctors and police officials were there. They did not inform the police
department or any other authority. No one from the police department or
ather government Agencies visited the family of the deceased. The family did
not receive any help/ compensation from anyone.

38. Mrs. Naima Khatoon (aged 60 yrs) w/o LL Nasir Miyvan R/o Masrakh Takhat
(Saran), Bihar. (Mob. 9939 178 099).

She stated that her husband Lt. Nasir Miyan | aged 65 years), used to work
as tailor and earn approx 1 lakh Rs. p.a. He used to drink aleohol
occasionally and purchase the same from the local market but she did not
know the exact source. On 12.12,2022, in the evening his health deteriorated
and he died at home. Postmortem was not conducted. They did not inform the
police or any authority. Some officials visited them but they did not know who
they were. The family did not receive any help/ compensation from anyone.

39.  Mrs. Pratima Devi (aged 35 yrs) w/o Lt Sh. Vishwakarma Patel R/o Mahavir
Chauk, Gopalbari, Masrakh, Chhapra, Bihar.

She stated that her husband Lt. Sh. Vishwakarma Patel (aged 45 yrs) s/o Lt
Shivnath Patel @ Jata Shah (7320815021), used to sell “LITTI & SABJI" at a
stall. He used to consume alcohol occasionally. But he never told him that
from where he used to purchase it. On 13.12.2022, at around 08:00 PM he
started vomiting and complained about chest pain. Ambulance was called.
First he was taken to Masrakh Hospital then to Chhapra Hospital by
Ambulance and then to Patna MCH. While going to Patna MCH, he died on the
way. Postmortem was conducted. They did not inform the police or any other
agenicy. No one from the police department or other Govil. Agencies visited the
family of the deceased. The family has received Rs. 5,000 from one Morari”
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Baf, Rs. 10,000 from Pappu Yadav & Rs. 5,000 from Yuvraj Sudheer Singh °
(both politician).

40. Statement of Shrimati Devi (aged 32 years) w/o Lt. Bharat Ram R/0 Mashrakh
takht, saran, Bihar.

She stated that her husband Bharat Ram (36 yrs) s/o Mohar Ram used or
consumed alcohol occasionally, which he purchased from the market.
However, she did not know about the exact source of alcohol. On 13,12,22, at
around 10-11 PM, his health deteriorated. While he was being taken from
Masrakh Health Centre to Chhapra Hospital by Ambulance, the deceased died
on the way to Hospital. Postmortem was not got done due to the pressure of
family members. They did not inform the police or any authority, No one from
the police department or other government Agencies visited the family of the
deceased. The family did not receive any help/ compensation from anyone.

41. Smt. Laljbari Devi (aged 52 yrs) w/o Lt. Shri. Chandrama Ram R/o Masrakh
Takhat, Saran, Bihar. (Mob. No. B810271149)

she stated that her husband Chandrama Ram [aged 62 yrs) 8/0 Jija Ram
used to do labourer work, He used to consume aleohol oceasionally and get it
from the local market but she did not know the exact place in the market
where the liquor is sold. On 13.12.2022, he started vomiting and died at
home. Postmortemn was not conducted. They were told not to inform the police
and they performed last rites. No one from the police department or other
Govt. Agencies visited the family of the deceased. The family did not receive
any help/ compensation from anyone.

42, Smt. Gulabi Devi (aged 65 yrs) W/0 Lt. Mangal Ray R/o Pachkhanda, Masrakh,
Saran (Chhapra), Bihar. (Mob. No. 8100182189).

She stated that her husband Mangal Ray (aged 70 yrs) was retired from jute
mill and was a farmer. The deceased used to consume alcohol occasionally,
However, she did not know about the source of alcohol, On the intervening
night of 12-13.12.2022, he started vomiting. First a local unprofessional
doctor was consulted then the deceased was taken to Ishuwapur for better
treatment but he died on the way, Postmortem was not conducted. They (the
family members) did not inform the Police or any other authority. No one from
the police department or other Govt. Agencies visited the family of the
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deceased except officials from Asha (Anganwadi) who collected information.
The family did not receive any help/ compensation from anyone.

43. Statement of Rahul Kumar [ nephew of the disease] s/o Shubh Narayan
Manjhi R/0/ Mashrakh Takht (Mob. No. 9971 291 860).

He stated that his uncle ramnarayan Manjhi (52 years) s/o Gyani Singh, who
was a labourer and earned approx 72 thousand Rs. p.a., used to consume
alcohol occasionally. However, he was not aware of the source of alcohol. If
further stated that on 14.12,2022, in the morning when his uncle felt
uneasiness, he was taken to Sadar Hospital from where he was referred to
Chhapra hospital and then further to Patna Hospital where the disease died
during treatment. Ambulance was available to carry the diseasc to the
hospital, Post mortem was conducted in the presence of family members.
They did not inform the police department of any other authonty. No one
from the police department or other government agencies visited the family of
the deceased. The family did not receive any help/ compensation from anyone.

44. Mrs. Mantulna Devi (aged 62 yrs) w/o LL Govind Ray (vadav) R/o Pachkhanda,
Masrakh (Mob. No. 7761000908)

She stated that her husband Lt. Govind ray (aged 70 yrs) 8/o Ghinavan Ray,
was a farmer and earned 25,000 p.a. He used to consume alcohol occasionally
and used to purchase it from an unknown seller Masrakh market. On
14.12.2022, his health deteriorated and he was taken to Isuwapur PHC. From
there, he was referred to Chhapra Hospital where he died. Ambulance was not
provided. Postmortem was done at Chhapra Hospital. They did not inform the
police or any other agency, No one from the police department or other Govt.
Agencies visited the family of the deceased, The family did not receive any
help/ compensation from anyone.

45, Mrs Kajal Devi (aged 34 yrs) W/0 Lt Kunal Kumar Singh R/O Yadumor,
Masrakh, (Saran), Bihar. (Mob. No, 7764972122},

She stated that her husband Kunal Kumar Singh (aged 36 yrs) was having
Betel-leaf stall (PAN Shop} and carned approx Rs. 1,00,000 p.a. He used to
consume alcohol occasionally but she did not know about the source of it. On
13.12.2022, his health deteriorated and he was taken to Masrakh Sadar
Hospital and from where he was further taken to Chhapra Govt. Hospital in
an Ambulance where the doctor declared him dead, Inquest and postmortem
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wadone in the presence of family members, Police came and talked o them; -
and went away. No one from the police department or other Govl. Agencies
visited the family of the deceased. The family did not receive any help/
compensation from anyone.

46. Statement of Mrs Sushila Devi aged 35 yrs w/o Lt. Ramji Shah R/O Shastri tola,
Mashrakh (Mob. No. 9097253529).

She stated that her husband Ramji Shah (aged 45 yrs), used to work in a
sweet shop and earn approx 36 thousand annualy. He used lo consume
alcohol occasionally. However, she did not know about the source of alcohol.
On 13.12.22, at around 10-11 PM, he started vomiting. Since, Ambulance was
nat available, he was taken to Markhas Hospital then Chhapra by their own
vehicle. He died on the way to Hospital. Postmortem was done in the presence
of family members. They did not inform police or any authority, However,
officials from the police and excise department reached the Hospital and left
after gathering information. She is not aware of any officials from the police or
any Govt. agencies visited them or nol. They got Rs. 10,000 , 10 Kg rice and
10 Kg wheat from Pappu yadav | local politician).

47. Statement of Sh Bhagwana Ram (SC) S/o Sh Nathuni Ram (Deceased) R/o
village Chhapiya Bintauli, PS Taraiya, Distt. Saran, Bihar.

He stated that deceased Nathuni Ram sfo Sh Jagannath Rai, is his father
who worked as a farmer. On 14.12.2020 at about 06.00 a.m. he consumed
aleohol alone. At about 02.30 pm he complained of stomach pain, head ache
and lost his eve vision. The local doctor gave him medicine, which caused
vomiting, then he was taken to Mashrakh Private Hospital (Dr Mintu Singh),
who refused to give treatment. Then he was taken to Govt. Hospital Chhapra,
where Doctor examined him and declared brougnt dead. He was cremated on
15.12.2022. Police of PS Taraiya came but no one asked for post mortem. The
family did not receive any help/ compensation from anyone. Some private
persons helped him by Rs 5000/ and Rs 1500/ - was paid by Mukhiya. The
statement of Sh Bagwana Ram has supported by Sh Bahara Ram another son
of the deceased and Sh Manuku Kumar.
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48 Statement of Vikash (aged 27 yrs) S/o Rajdev Giri R/o Sishwa (Mob. No.
7462986179). |
He stated that his younger brother Abhay Girl (aged 25 yrs) used to be a auto

driver and earned approx Rs. 1.4 lakh p.a. He used to consume alcohol
occasionally. But they did not know from where he used to obtain the liquor.
He consumed alcohol on 14.12.2022 and at about 10 AM on 15.12.2022 he
started vomiting, lost vision and felt cold. He was taken to Sadar Hospital.
Ambulance was provided {rom Chhapra Hospital, where from he was taken to
JSW Hospital where he died. Govt. Hospital provided [ree treatment and
doctor's behavior was also satisfactory. Postmortem was done in his presence.
They (the family members) did not inform Police or any other authority, The
family did not receive any help/ compensation from anyone except Rs. 5000
ane blanket and one towel received from Morari Bapu (a saint). He demanded
strict action against the liquor seller. He further stated that administration
knows everything but no action is taken. No officials from any authorities
except police officials has visited the family of deceased.

49. Statement of Hashmu Tara Khatoon (aged 22 years) s/o Lt. Noor Hasan
Ansari rjo Village Masrak Sarang, PS Masrakh, Distt. Saran, Bihar (Mob. No.
8971129200)

She stated that Noor Hasan Ansari (aged 25 yrs), who used to work as a
mason & labourer and carned approx. Rs. 20-90 thousand p.a., used to
eonsume aleohol pccasionally. However, she was nol aware of the source of
aleohol. He further stated that on 13.12.2022 at around 02:00 PM the victim
started vomiting. He was taken to private hospital in the village. Later he was
raken to Govt. Hospital Masrakh, from where he was taken to Govt. Hospital
Chhapra and then to Govi Hospital Patna by Ambulance. He died during
ireatment at Patna Hospital. Doctor’s behavior was satisfactory. Some of the
medicines were provided in the hospital whereas somc had to be taken from
outside. Postmortem was conducted in the presence of family members.
During treatment at hospital he told that he had consumed aleohol. Officials
did not raid the liquor seller. Some officials came alongwith the police and
inquired about the incident. She received Rs. 5,000 cach from two privale
persons after the incident but she does not know them.
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50.f Statement of Smt Chinta Devi (SC) W/o Sh Virendra Ram (Deceased) R/o
Village Chhapiya Bintauli, PS Taraiya, Distt. Saran, Bihar )

She stated that on 14.12.2020 at about 11.00 am. her husband Virendra
Ram [aged 45 years, SC) consumed alcohol. At about 23.00 hrs, his health
deteriorated. Neighbor Chandra took him to PHC Mashrakh, from where he
was referred to Chhapra Hospital. Nephew Vijay Ram also accompanied him
but he died on the way while being taken to Chhapra. He used to drink
aleohol alone at home. She has two sons (Brajesh and Sandesh) and three
daughters. Many people came home after the death incident. The family did
not receive any help/ compensation from anyone, PHC had given injections
ete. and referred him. The statement of Smt. Chinta Devi has been supported
by her sons Brijesh Kumar (9324759157) and Sandesh Kumar.

51. Joint Statement of Mrs. Pratibha Devi (aged ...) w/o Lt. Baliram Singh & Ankit
Kumar $/o Lt. Baliram Singh R/o Village- Chakahan, PS-lsuwapur, Saran, Bihar.
(Mob. No. 8294430203)

They stated that the deceased Baliram (aged 64 yrs) used to work in a hotel
and earned approx 72,000 p.a. He used to consume alcohol daily and used to
purchase it from Shyam Koriya Bazar but he was not aware who sells it. On
15.12.2022 at around 1800 hrs he started vomiting and lost vision and voice.
Ambularice was not called. He was being taken to hospital but died on the
way. Postmortem was not conducted, They did not inform the police. He
claimed that if any one tried to inform the police, liquor seller generally
implicate such a person in a false case. No steps are taken by the excisce
officials to stop the sale of liquor. Village — chowkidar and all administration
officials are aware as to who sells liguor. No one from the police department or
other Govt. Agencies visited the family of the deceased. The family did not
receive any help/ compensation from anyone.

52. Statement of Aman Kumar (aged 22 yrs) 5/o Narayan Raut R/o Hanumaganj,
Katalpur. (Mob. No. 7783008861).

He stated that his father - Sh. Narayan Raut (aged 70 yrs) S/o Sukai Raut and
Mother - Mrs. Gauri Devi Raut (aged 70 yrs) W/o Sh. Narayan Raut both have
died on 14.12.2022 due to consuming alcohol, They were net taken 1o any
Hospital and postmortems were not conducted.
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53. Statement of Angad Kumar (aged 30 yrs) s/o Yogendra Kuwar R/o Behrauli,
Masrakh.

He stated that his father Yogendra Kuwar (aged 62 yrs) used to consume
aleohol becasionally. On 14/12/2022, he felt ill and was taken to Dr.
Shailender at Private Hospital, Masrakh. Everything was normal, On the same
day, Mukhiya ji (Ajit Singh) visited him to whom he revealed about consuming
alcohol on 13/12/2022 night. Then, he was taken 1o Government Hospital,
Masrakh. From therc he was referred to Sadar Hospital Chhapra, then to
PMCH. Proper treatment was not provided there. That meant that medicines,
oxygen masks, injections had to be brought from outside. Doctors were
making excuses lo treat patients. An amount of 500/- was paid for the
stretcher.

On 15/12/2022, doctors informed us about the Low B.P and referred to AIIMS
hut did not act, Then, he was taken to Maa Girija Hospital, where treatment
was provided. He died on the night of 15/12/ 2022, Dead body was returned to
home and last rites were performed. No inquest or Postmortem was done. No
one visited the deceased family except the SDM. The family of the deceased
did niot receive any help / compensation from anyone. He further stated that,
if the [acilities in Government Hospital were properly available, the deceased
would have been saved.

54. Statement of Sunil Kumar Manjhi (aged 22 yrs) s/o Lt Sudama Manjhi R/o
Behrauli, Masrakh.

He stated that his brother Chhotu Manjhi (aged 17 yrs) died on 14/12/2022.
He had consumed alcohel on 13/12/2022, but the source is not known to us.
Around 22:00, he complained of stomach ache and vomited. He was taken to
the Nursing home of Dr. Shailender Singh, Maskrakh. He was declared dead
by the doctor. He brought him back and last rites were performed. The Post-
Mortem was not conducted. No information was shared with the police.
Dharmendra Manjhi (another brother) also died of consuming alcohol last
year. Till now, no help /compensation has been received.
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55.0Statement of Abida Khatun aged 50 years R/0 Marcus Takth (mob. No. 9199
714 327).

She stated that her son Munna Mahbub aged 30 years, who used to run a
chicken shop and carn approx 1-2 Lakh Rupees p.a., used to consume alcohol
regularly. However, she was not aware of the source of alcohol. In the
afternoon of 15.12.2022, the deceased started vomiting. After giving medicine,
he was taken to Sadar Hospital but he died on the way to
hospital. Ambulance was made available. Due to fear of registering a case, the
PM was not conducted. They did not inform the police department of any other
authority. No one from the police department or other government Agencies
visited the family of the deceased. The family did not receive any help/
compensation from anvone.

56. Statement of Ranjan Kumar (21 years) s/o Lt Sipahi Ray r/o Village
Muglaiyan, PS Masrakh, Distt. Saran, (Chhapra) Bihar (Mob. No. 7043180137)

He stated that Sipahi Ray (aged 40 yrs), who worked as a labourer, used to
consume alcohol occasionally. However, he was not aware of the source of
alcohol. He further stated that on 15.12.2022 at around 2-2:30 PM, he was
not able to see properly. The victim was taken to Markhas Hospital then
Chhapra Hospital and further to Patna, MSCH but could not survive. Inguest
and Post-Mortem was not conducted as the family brought back the dead
body to home and performed last rites. They (the family members) did not
inform the Police or any other authority. No one from the police department or
other Govt. Agencies visited the family of the deceased. The family did not
receive any help/ compensation from anyone.

57. Statement Sh. Sapoot Ram @ Lal Bahadur Ram (aged 60 yrs) §/0 Lt Pahari
Ram R/O Durgoli, Masrakh, Saran, Bihar. (Mob. No. 6205144976)

He stated that his son deccased Manoj Ram (aged 18 yrs), used to work as a
designer in Ludhiana and earned approx 1,20,000 Rs. p.a. He used 1o
consume alcohol occasionally, But he did not know where he got it from. On
14,12.,2022, in the morning, he started vomiting. He was taken to Masrakh
Haspital where he was further referred to Chhapra Hospital. He died on the
way to Chhapra Hospital while travelling by Ambulance. Postmortem was done
in Chhapra Hospital. They did not inform the police or any authority. No one
from the police department or other Govt, Agencies visited the family of the
deceased. The family did not receive any help/ compensation from anyone.




=g, Statement of Ram Ayodhya Ray (aged B1 yrs) s/o Lt Chander Ray Rfo
Moghlahiyan, Masrakh, Saran (Chhapra). (Mob. No. 8340560751)

He stated that his son Lt. Suresh Pratap Yadav (aged 40 yrs - unmarried] 5/o
Ram Ayodhya Ray, was a farmer and earned 60-70 thousand p.a. He used to
consume alcohol occasionally. On 18.12.2022, at around 6-7 AM, when he
last his vision all of a sudden then my neighbor and other villagers took him 1o
Markhas Hospital then to Patna, PMCH, Hospital where he died. Doctors were
available and treatment and medicines were provided at the hospital.
Postmortem was done in the presence of Family members. They did not inform
the police or any other agency. No one {rom the police department or other
Govt. Agencies visited the family of the deceased. The family did not receive
any help/ compensation from anyone except from a saint trust but they did
not know about it.

59. Mrs. Kusum Devi (aged 52 yrs) w/o Lt. Dev Kumar Singh R/o Ben-Chhapra,
Masrakh, Chhapra, Bihar. (Mob. No. 8298753241).

She stated that the deceased Lt. Jaydev Singh {aged 35 yrs) 5/0 Binda Singh
was brother of her late husband. Deceased was a farmer and earned approx
Rs. 1 Lakh p.a. He occasionally drank alcohol but never disclosed where from
he obtained it, On 13.12.2022, at around 05:00 AM, he started vomiting, He
was taken to Govt, Hospital Masrakh and then Govt. Hospital, Chhapra where
the doctor declared him dead, No treatment was provided at Masrakh Gowvt.
Hospital. Postmortem  was conducted in the presence of family
members. They went to Masrakh Police station and informed them about
the incident. No one from the police department or other Govt. Agencies
visited the family of the deceased. The family did not receive any help/
compensation from anyone.

60. Joint Statement of Guddu Kumar (aged 19 yrs) s/o Amir Manjhi R/o
Behramsthan, PS- Bhagwanpur, Siwan

He stated that the deceased was his father Amir Manjhi laged 40yrs) and elder
cousin's father Awadh Manjhi [aged 41 yrs). Awadh Manjhi used to work as a
laborer with my father and used to earn Rs.600 per day. In the family we have
four brothers and one sister apart from mother, in which one brother has got
married, while two brothers and one sister are minors. They used to consume
alcohol occasionally. The liguor is available at Jaymadar Rai's shop in our own
village, which we have complained about many times before, but the
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ad:‘ist:atiun has not taken any action, On 14/12/2022 e¢vening, he has
consumed alcohol. Next day on 15-12-2012, he started vomiting, body started
trembling and he felt loss of eyesight. Without waiting, Bira Manjhi took him
to Indra Sahu Private Hospital, Siwan, where he was admitted and treatment
was provided. On 16/12/2022, he was referred and taken to Mansi Hospital,
Gorakhpur. There, he died as soon as he reached. Panchnama and post
maortem were not done. No action was taken by the police administration
regarding this. The police also caught a car but was taken away and released.
Tamaji Awadh Manjhi was the village watchman. We have not received any
help/ecompensation from the administration and the government. It is only a
request for financial assistance.

Bira Manjhi (Brother of Awadh Manji) also stated that his elder brother Awadh
Manjhii was already ill and he died of a heart attack which was due to shock
over his brother's death on 16.12.2002 morning, that happened on the way to
the hospital. His inquest and post mortem was not done. He used to work as a
watchman and he knew everything or even after catching illegal liquor, no
action was taken against the liquor seller,

61, Statement of Ugmadevi (aged 60 yrs) w/o Mahesh Rai R/o Brahmasthan,
Siwan.

She stated that her husband Mahesh (aged 61) s/0 Dhuri Rai used to work in
agriculture. He used to drink alcohol occasionally. Jamadar rai sells liquor in
the village and he used to drink there. On 15/12/2022, he complained of
stomach ache and died within a short time. Even then, he was taken to Dr.
Mishra's Private Hospital but no one was present there. Ambulance was not
called. No inquest or Post-Mortem was done. No complaint about the sale of
liquor was lodged to the Police. Police arrested the sellers but then releasc
them after some time. The village watchman (Awadh Manjhi) also died by
consuming alcohol. No one from the administration visited the deceascd
family. The family did not receive any financial help / compensation from
anyone, He was the only breadwinner of the family, If any help from the
government is provided, it will be helpful.
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62. Statement of Balli rai (aged 70 yrs) s/o Adalat R/o Berhmsthan, Siwan.

He stated that his son Shambhu Yadav (aged 36 yrs) used to consume alcohol
occasionally. On 14/12/2022, he consumed alcohol from the market. On
15th, he complained of body pain and lost eyesight, and did not go to work
that day. On 16th morning, he was taken to Bhagwanpur block. Ambulance
was available. From there, he was taken to Bhagwanpur government hospital
and received treatment properly and further referred to Sadar Hospital in
Siwan, During treatment, he died. Inquest and Post-mortem was done:. No one
from the administration visited the deceased family except the Police. The
village watchman has also died in this incident. The family did not receive any
financial help / compensation from anyone till now. The head of the village
and in - charge of the police station had come and pressured them to tell them
that the death was due to illness.

63, Statement of Ram Darshan Pandit (aged 61 yrs) s/o Shivpujan Pandit R/o
Saudhani, Siwan.

He stated that his nephew Rajendra Pandit (aged 35) s/o Ram Ayodhya used
6 consume alcohol occasionally, He was the breadwinner in the family.
Jamadar Rai sells liquor in Brahmasthan market. On 14/12/2022, he
consumed alcohol. On the same day, he felt loss of eyesight and difficulty in
breathing. He was taken to Dr. N.K Mishra where he died during treatment.
Ambulance was not called. No inguest or post-mortem was done. No one from
the administration visited the deceased family except the Police. The family did
nol receive any financial help / compensation from anyone. Complaints
regarding selling of liquor were done verbally and not given in writing. The
excise department also comes occasionally. Helpline number is written on the
poles for filing complaints.

64. Statement of Md Azad Ali (32 years, OBC) §/o0 Sh MD Nizamuddin R/o Village
Mani Sirsiyan, PS Amnour, Distt. Saran, Bihar (Mob. No. 9631718948)

He stated that his neighbor Ayvanuddin @ Amanuddin aged 50 years
OBC S/o Sh Baharan Miyan, who worked as a driver in Andra Pradesh and
carned approx. 1.8 lakh per annum, used to consume alcohol occasionally. He
told that the villager Nonia Mahto sells liquor and hides when the police
arrives. On 13.12.2020, the victim lost his sight due to consumption of
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alg®ol. He was brought to Advance Hospital Marhaura, where he was
admitted for 4-5 days. On 18.12.2022 he had gone to Nepal for eye
treatment. After the incident Excise department has taken action. No one
from the police department or other Govt. Agencies visited his residence. The
family did not receive any help/ compensation from anyone. The family is very
poor and needs financial help. The statement of Md Azad Ali has supported by
Sh Dhananjay Kumar S/o Sh Balram Prasad (Mob no. 7488113279)

65. Statement of Sh Vishwanath Sharma (65 years, Gen) S/0 5h Ram Tirath Thakur
R/o Hussepur, PS Amnour, Distt. Saran, Bihar (Mob. No. 6202928201)

He stated that his son Raju Sharma aged 25 years works for centering and
earned approx. 1.8 lakh per annum. He use to consume alcohol occasionally.
He told that the necighbor villager sells liquor. On 13.12.2020. the victim
started loose motion. BDO came and brought him to Sadar Hospital Chhapra.
The behavior of the doctor and the hospital staff was cordial and proper
treatment was provided free of cost. After the incident Excise department has
taken action and arrested Umesh Rai liguor seller. After the inecident BDO and
doctor visited the residence of the deceased. The family did net receive any
help/ compensation fram anyone. The statement of Sh Viswanath Sharma has
been supported by Raju Sharma Vietim.

66. Statement of Sh Shiv Kumr Mahato (20 years, OBC) §/0 Sh Dhora Mahato R/o
Village Hussepur, PS Amnour, Distt. Saran, Bihar (Mob. No. 74848 92976)

He stated that he use to work as a brick maker and earned around 1.2
lakh per annum. He use to consume alcohol occasionally. He didn't drink
much on the day of the incident. He purchased alcohol from Kuriva
Rasoolpur. He further stated that on 14.12.2022 he started feeling heartburn,
headache, dizziness and dryness in mouth. BDO was informed by Mukhiya
and he was brought to Sadar Hospital Chhapra by Ambulance, where he was
treated. From here, he went to Private Hospital Amnour for further treatment.
Government officials were aware of the incident. The family did not receive any
help/ compensation from anyone. No action was taken by the Excisc
Department, The statement of Sh Shiv Kumar has supported by his father Sh
Dhora Mahato @ Rampujan Mahato.



67. Statement of Sh Lal Babu Mahato (53 years, OBC) 5/o Sh Paras Mahato R/fo
Lalapur, PS Marhaura, Distt. Saran, Bihar

He stated that he used to do agnculture work and sometimes used to drink
alcohol, On 15.12.2022, he had consumed liquor on the way to Mashrakh and
had also consumed it at the wedding, after that he had stomach pain. Ne
Ambulance came. He went to Govt hospital Marhaura from where he was _
referred to Govt Hospital Chhapra. Further he was referred to Nalanda
Medical Collage Hospital Patna, his vision was reduced. The doctors had given
proper treatment with a cordial attitude. He did not infoerm the police or any
other authority about the consumption/sale of liquor. No action was taken by
the FExcise Department. The family did not receive any help/ compensation
from anyone. No one from the police department or other Govt. Agencies
visited the family of the deceased. The statement of Lal Babu Mahato has

supported by the Nagendra Singh R/o Saikhrauni (9264237805).

&8, Statement of Shankar Shah (aged 45 yrs) s/o Atma Shah Rjo Behrauli,
Mashrakh.

{{e stated that he has a Chai shop in Behrauli. He said that he consumed
aleohol occasionally. Some days ago, he lost his eyesight, His wife took him to
Private Clinie, Taraiya, but did not receive any treatment. Then, he was taken
to Sadar Hospital, Chhapra through a private ambulance, again, but did not
receive any proper treatment. He was taken to D.P Emergency Hospital,
Chhapra by his wife. Treatment was provided for four (4) days. Police visited
the family. The family did not receive any help / compensation from anyone.

69. Statement of Rajesh Shah (38 years) s/o Fulena Shah rfo Bahrauli, PS5
Masrakh, DistL. Saran, Bihar (Mob. No. 7050637743)

He stated that he works as mason. He had consumed alcohol with his friend.
in Masrakh on 14.12.2022. He lost his vision completely in the next morning.
He was taken to Govt. Hospital Masrakh and then he was sent to Chhapra
Hospital. But he was not satisfied with the treatment. He was then taken o
RPC Hospital and Sharma Ji Hospital but his vision was lost completely.
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70. @tatumant of Mukesh Sharma (aged 40 yrs) §/o Lt Satya Narayan Singh R/o
Ward No. 9, Village-Taraiya, PS & Post - Taraiya, Chhapra(Saran). (Mob. No.
9576080228) '
He stated that he is a labourer and he earns approx. Rs. 90,000. He had
consumed alcohol after a long time. Wife of the brother of Ganesh Manjha
residing at Village Kharanti near village Taraiya sells liquor. On the night of
15.12.2022, he felt dizziness and became unconscious the next moming. He
was taken to Govt. Hospital Taraiya then further to Chhapra and further 1o
Patna Medical College where he was admitted in ICU. After treatment he
regained his vision which he had lost earlier due to the effect of the alcohol.
Now he was feeling well and he was satshed with the treatment he received.
All the tests werc done in the Hospital and medicines were also provided,
Behaviour of Doctors and officials of all the Hospitals are good. When he was
under treatment in Chhapra Hospital, media personnel interacted with him.
Thereafter police raided the residence of the wife of brother of Ganesh Manjha
(seller of liquor) and caught her. Police used to conduct raids in the
neighboring villages with regard to illegal liquor trade. Help line numbers were
also pasted on poles for giving information to the authorities with regard to
illegal liquor trade. They did not inform the police or any authority about the
incident, No one from the police department or other Govt. Agencies visited
him or his family. He did not receive any help/ compensation from anyone:

71. Statement of Ranjan Kumar Sinbgh (aged 30 yrs) s/o Ram Pravesh Singhr/o
Village Chainpur, PS Taraiya, DistL. Saran, Bihar (Mob, No.9102324327).

He stated that his Uncle Sh, Ram Nageena Singh had died on 23.04.2022, He
used to do medical practice in the village and used to consume alcohol
regularly. On that the after consuming alcohol his health condition
deteriorated and he lost his vision. He was taken to Taraiva Hospital where
doctor said that oxvgen level was misbalance and he was further referred to
Sadar Hospital. Proper treatment was not provided in Chhapra Hospital and
he was further taken to a private hospital where he died during treatment next
day in the morning.
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